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COUNCIL OF STATE.
Thursday, 23rd September, 1937.

The Council met in the Council Chamber at Viceregal Lodge at Eleven of
the Clock, the Honourable the President in the Chair.

MEMBER SWORN :

The Honourable Mr. Dhirendra Nath Mitra (Government of India :
Nominated Official).

MOTION FOR ADJOURNMENT RE APPOINTMENT OF A NON-
INDIAN A8 ECONOMIC ADVISER TO THE GOVERNMENT OF
INDIA.

Tre HoNoURABLE MR. G. 8. MOTILAL (Bombay: Non-Muhammadan) :
Sir, I rise to apply for leave to move :

*“ A Motion for Adjournment of the House today for discussion of an urgent matter
of publio importance, namely, the move to appoint a non-Indian as Economic Adviser.”

I need not give the reasons at this stage and if the House gives me leave,
when the Motion is taken up I shall put before the House all that I have to
urge.

Tre HoNouraBLE Mr. H. DOW (Commerce Secretary): Sir, I would
like to take objection to this under Standing Order 39. subject of an
Adjournment Motion must be a specific matter of recent occurrence. I sub-
mit, Sir, that there has been no recent change in this matter. The intention of
Government to make this appointment has been before the public for at least
a year now, and even the particular matter of appointing a non-Indian to this
post has been discussed at great length in the popular press. - I submit that
if any Member wished to associate this House with the view that only an
Indian could be appointed to this post, there has been ample opportunity
during the last year for him to have proceeded by way of an ordinary Reso-
lution, and that nothing has occurred to justify this being raised by way of an
Adjournment Motion.

Tre HoNoUrABLE MR. P. N. SAPRU (United Provinces Southern : Non-
Muhammadan) : May I say that the announcement that an Economic Ad-
viser would be appointed was made by Mr. Dow the other day in this House.

Tee HoNouraBLE MR. H. DOW: I have made no such announcemeat:
The announcement I made was limited to the fact that the post had been

(325 )
M89C8 4



326 OOUNCIL OF STATE, [2%aD SkpT. 1937.

[Mr. H. Dow.]
offered to an European. There has been no decision to make this appoint-
ment on racial grounds, and it is quite possible that the offer which has been
made will not be acoepted, and the matter will still be open.

Tee HoNouraBLE MRr. P. N. SAPRU: That is a matter of argument.
The point I was—

Tue HoNouraBrLe THE PRESIDENT : May I draw your attention to
the fact that when a Motion for Adjournment is made it is not usual in this
House for Members to offer explanations in support of it.

Tee HoNourABLE MR. P. N. SAPRU : I was just trying to reply to the
point of order raised by the Honourable Mr. Dow, so that you might have our
point of view before you before you give your ruling. I am in your hands.

THE HoNoUurABLE THE PRESIDENT : The Motion in writing says :

‘“ A definite master of urgent public importance, namely, the move to eppoint a non-
Indian in preference to an Indian Economist .

In view of the objection taken by the Commerce Secretary, I have to
decide whether the Motion is in order or not. The Commearce Secretary has
pointed out two main facts, that this matter has been under discussion for a
year in the public press—and so far as my knowledge goes it has also been
before the Standing Finance Committee.

Tae HoNnouraBLE MR. H. DOW : That is correct, Sir.

Tue HoNoUraBLE THE PRESIDENT: It was before the Standing
Finance Committee and discussed there completely.

Tre HONOURABLE MR. G. 8. MOTILAL : And there a sort of assurance
was given that an Indian would be appointed.

Tae HoNouraBLE Mr. H. DOW : No such assurance was given ever.

Tue HoNoURABLE THE PRESIDENT : It therefore remains first to be
seen what is the exact position. Before I decide that I must ascertain the
exact position in which matters stand. The exact position has been explained
in answer to a question put the other day, Monday last, and it was then elicited
that an offer of the post has been already made. At present I shall leave out
of consideration the objections taken by the Honourable Mr. Dow. But apart
from those objections, the offer being already made to a certain person, the

uestion for me is to consider whether the question of urgency now arises in
view of that offer. An Adjournment Motion is a motion of censure. It has
always been regarded as a motion of censure. Perhaps the gentleman to whom
the offer has been made may not accept it and it may be still open to the
Government of India to make an offer to an Indian in compliance with the
wishes of Members of this House. It may yet prove that perhaps the man to
whom the offer has been made is a man of exceptional ability ; he may be &
man whose presence would be of great value and importance to India and whose
service may be of great valye to this country. You are not, therefore, at this
juncture in a position to state whether the selection made by the Govern-
ment, if that gentleman accepts the offer, is a good selection or a bad one or
whether Government have erred in the matter of making a proper and suitable
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selection. There may be time enough for this Council to wait and see what is
the result of that offer and then, in my humble opinion, it would be suitable time,
after the appointment has been made, to give a Motion for Adjournment.
All the same if I felt at this moment that the matter is of urgent public impor-
tance, I would allow the Motion. But that plea of urgency 1s lost by the fact
that an offer has been made whether the mischief is done or not. I am not
prepared to say, in fact no Member can say, whether the selection is
suitable or not. How is it going to alter the situation by moving this Adjourn-
ment Motion ¢ Because you make a Motion Government cannot retract their
offer from the gentleman to whom they have madeit. No definite appoint-
ment has been yet made. Until the definite appointment is made I think
it is rather untimely or premature to make this Motion for Adjournment.
Further, it is a matter of discretion with Government. There is no legal bar
to the appointment of an European. I am afraid, this is rather a Motion
for Adjournment which anticipates developments. If the Honourable
Mr. Dow had said on Monday last that the man has been finally appointed,
certainly your request for a Motion for Adjournment would have some justi-
fication. That is not the position ; and especially in view of the fact that Mr.
Dow has informed the House that this matter has been before the public for a
year, that it has been discussed in the press, and as I have said, to my knowledge
it has been discussed in the Standing Finance Committee, there was reason-
able time enough for any Member to have anticipated this event and
given notice of a Resolution that the appointment should be given to an Indian.
I feel, therefore, taking all the circumstances of the case into consideration,
that a case has not been made out for the Adjournment Motion and I am
therefore compelled (though I must admit the Motion is a very laudable one)
at this stage not to hold that the Motion is in order.

RESOLUTION RE REPORT OF THE INDIAN RAILWAYS ENQUIRY
COMMITTEE—contd.

Tue HoNouraBLk S8ir GUTHRIE RUSSELL (Chief Commissioner for
Railways) : 8ir, I have no intention of inflicting a lengthy speech on the
Council at this stage. My main reason for proposing this Resolution* was
not to express my own opinions but to give Honourable Members of this
Council an opportunity of expressing their views on the Railway Enquiry
Committee, popularly called the Wedgwood Report, 8o that Government and the
Railway Board might have their advice before them when they have to come
to decisions on the various recommendations contained in the Report. There
are, however, a few preliminary remarks which I should like to make as they
may facilitate discussion on certain aspects of the Report. From observa-
tions in the press and various representations the Railway Board have received
from public bodies throughout India there would appear to be a feeling abroad
that the Government of India may take this opportunity, on acoount of certain
recommendations in the Report in regard to the future policy of recruitment
of altering their existing policy of progressive Indianisation of the Railway

*** This Council recommends to the Governor General in Council that the Government
of India should consider the Report of the Indian Railways Enquiry Committee, 1937,
in the light of the disoussions in this Couneil.”

A2
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Services and calling a halt in the recruitment of Indians to these Services.
I should like to assure the Council that Government have no such intention
and I am quite certain that Sir Ralph Wedgwood and his colleagues never
intended that their recommendations should encourage Government to take
such a step. My readmg of the recommendations is that they were formu-
lated with the definite intention of giving further and further responsibility
to our Indian officers. For example, in discussing the strength of the com-
mercial departments on Railways the Report states as follows :

“The difficulty is a real one, though our knowledge of material available does not
enable us to pronounce on it with finality. It is certain, however, that special steps must
be taken to select and train suitable commercial representatives. Consideration should
be given to the desirability of careful recruitment in Great Britain at least for some of

the higher posts .

It appears to me that the object of this recommendation is to give further and
further opportunities of training to our young officers who are mainly recruited
in India. Sir Ralph Wedgwood came to India with an entirely unbiased mind
and so far as the Railway Board are concerned, I can assure you that nothing was
done to bias his mind. In his Report he has made an attempt to point out what
he considers to be our shortcomings. He has also made an attempt to suggest
methods for overcoming these shortcomings. We may not agree with certain of
his recommendations. We may consider that our difficulties can be got over in
other ways. But thatis no reason for discarding his suggested methods with-
out due consideration or of throwing the Report into the waste paper basket as
was suggested by a Member of the other House. As I have indicated, these
remarks mainly deal with the future policy of recruitment on Indian Railways.
I shall leave it to my Honourable friend the Railway Member to deal with
the major matters of policy such as how the railway surpluses should be dealt
with, whether they should go into a Reserve fund or to General revenues, and
the question of State versus Company management, etc. Sir, when considered in
a calm atmosphere, the atmosphere of this House, are Sir Ralph Wedgwood’s
recommendations so very reactionary ? He has made four main recommen-
dations regarding the recruitment of staff and I propose to deal with each of
these separately. He considers that one of the weakest links in Indian Railway
administration is the organisation of the commercial departments on Railways,
and he has suggested that it is a matter for consideration whether it would not
be advisable to strengthen the department by the recruitment of a certain
number of senior commercial railway officers from home. We have to decide
whether this, in our opinion, is necessary or not. If it is necessary, we must
recruit from abroad. There is no field of recruitment in India for this type of
officer except our own Railways. If we decide that recruitment from abroad
i8 not necessary, the question does not arise. The considered opinion of the
Railway Board is that the commercial organisation of the Railways needs
strengthening but they are confident that the senior railway officers at present
on our Railways can carry out this reorganisation themselves, if their staff is
strengthened by a considerable number of junior officers who will mainly be
recruited in India.

Tee HowouraBrx Paxprr HTIRDAY NATH KUNZRU : Mainly ?
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Tre Honourasrk Sik GUTHRIE RUSSELL : Yes! Actually under the
present convention, 75 per cent. of the officers are recruited in India and 26
per cent. in Great Britain. It is the considered opinion of the Railway Board
that only in very exceptional circumstances should it be necessary to recruit
specialist officers from abroad. I may say in passing that steps have already
been taken by two Railways to strengthen their commercial departments on
the lines I have indicated. We may be wrong in our estimate of our capacity
for improving our commercial organisations. This time alone can prove.

The second most important recommendation of Sir Ralph Wedgwood
regarding staff—and probably the most controversial one—is that it is neces-
sary to strengthen the subordinate supervisory personnel in our large work-
shops, and for this recruitment from abroad is necessary. There is no doubt
that the subordinate supervisory staff in our large workshops does need
strengthening and it is the considered opinion of the Railway Board that
sufficient material for doing this does not today exist in India. In saying
this I am not expressing an unsupported opinion. I am expressing an opinion
based on facts. As an evidence of the good faith of the Railway Board and as
an evidence of their endeavours to run their workshops with men recruited
and trained in India, I may tell the Council that in one of our largest shops
the actual number of covenanted European foremen has dropped to either
three or four. About two years ago, in order to strengthen our workshop
organisation, an attempt was made to recruit men in India to take up posts
as foremen. It was found that suitable material in sufficient numbers did not
exist. Inquiries were then made to see if we could get out men from Great
Britain on short term contracts so that we would not commit ourselves to a
long period of European supervision. These inquiries were made and it was
found we could not get men on a temporary basis except on scales of pay very
much higher than our standards. But I believe it would be possible to get
men on reasonable rates of pay if they were given reasonable security of tenure.
The present situation may be due to defects in our training methods in the
past, but that does not alleviate the situation and if our workshops are to be
worked to their full capacity and to their full efficiency, which I am certain is
the desire of all Honourable Members of this House, we must recruit a limited
number of subordinate supervisory staff from abroad. At the same time,
I realise that it is the wish of this Council that our Indian Railways should be
run for India by Indians, and I think they have a right to ask that further steps
should be taken to improve our training methods so that men recruited and
trained in India may be available to take the place of foreign supervisory staff
8o that these need not be replaced. The Railway Board have under consi-
deration a scheme for the improvement of the existing training methods with
the object of removing the deficiency of adequate subordinate supervisory
staff which at present exists in India, and this, I may say, is one of the main
recommendations of the Wedgwood Committee.

Sir Ralph Wedgwood next recommends that a statistical officer should be
appointed to the Railway Board. He does not recommend that this statistical
officer should be appointed from abroad. He merely recommends that a sta-
tistical officer should be appointed. The Railway Board are definitely of
opinion that this recommendation should be accepted. If such an officer is
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available in India, there will be no hesitation whatsoever in appointing him.
The Railway Board would much prefer that course. But to the best of their
knowledge, such an officer does not exist. It has to be remembered that the
interpretation of railway statistics is really an exact science and requires
years of study and opportunities are seldom available for this study outside
Railways. Our proposal is, that we should recruit an experienced man from
Great Britain for a period of two to three years only, one of whose duties would
be to assist in the training of existing railway staff so that these may be able
to take his place.

The next recommendation is that the Railway Board should appoint a
Press Liaison Officer with adequcte staff to constitute a Railway Information
Office and that as a first approach a young and enterprising journalist from
Great Britain should be appointed to take over the task of organising the
Railway Information Office for the Railway Board. It will again be noted
that the recommendation is only to organise the Information Office in the first
instance. There is no suggestion that a journalist from Great Britain should
be appointed as a permanency. Here, again, the Railway Board are not
entirely in agreement with the Wedgwood Committee. They consider that
sufficient material should be available in India and that an attempt should be
made to find someone in India to take over this task. At this stage I should
like to make it clear that the Railway Board have two functions to perform
in their recruitment of staff. They have to carry out the quite clear policy
of Government, the progressive Indianisation of the Services, but they have
also to the best of their ability to ensure that Railways are run efficiently and
economically and that Indian recruits are given opportunities for proper train-
ing. I do not think that there is any inconsistency in these two functions.
Thongh as I have tried to explain that it may at times be necessary to recruit
8 limited number of officers and subordinate supervisory s'aff from abroad,
any such recruitment is based on necessity, not on racial considerations. Now,
8ir, that is all I have to say about recruitment. And now I am up against
rather a difficult problem.

Tae HonNoUraBLE Panpir HIRDAY NATH KUNZRU : Will the

problem say anything with regard to the appointment of a permanent Traffic
Member of the Railway Board ?

Tue HonouvmasLE Sik GUTHRIE RUSSELL : No definite decision
has been arrived at but if a permanent Traffic Member is appointed on the
Railway Board, he will be an officer fiom the Indian Railway Bervices, he
will not be an outsider.

As I said, I am up against a difficulty. In the Report there are over a
hundred recommendations—1056 actual recommendations—and if I were to go
through the Report paragraph by paragraph, we should probably take not one
day but a week. I am afraid I can therefore only make a very few sketchy
remarks on the recommendations and what we are doing. A careful perusal
of the Report will show that almost every recommendation suggests as a pre-
liminary certain investigations. A large number of the technical recommen-
dations, which are the only ones which I propose to deal with at present, can
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be done by our ““ Job Analysis ’ organisations with the necessary strengthen-
ing. Each Railway Administration has been asked to put forward proposals
for the strengthening of their organisation so that they can cariy out the
neoessary investigations. The Railway Board propose: o appoint with im-
mediate effect, or as soon as the particular officers are available, two officers,
one on the traffic side and one on the locomotive and mechanical side, to co-
ordinate the efforts of Railways. These officers will be drawn from our exist-
ing staff and no assistance will be sought from abroad. If the Council will bear
with me, I would like to mention the implications of, say, two of the more
important of the technical recommendations. One is the speeding up of
goods traffic. That, I think, every one would agree, is necessary. But
it may involve a considerable amount of expense in the first instance. The
policy in India in the past has been to run the heaviest loads for the longest
distance and that is the cheapest method of operation. If we decide to speed
up the transit of goods, it may involv: a reduction in train loads and in loads
of wagons ; it may involve increasing the capacity of certain sections as a
reduction in load means additional trains. All these things have got to be
gone into, before we can come to a final decison and the financial implications
have to be considered. That is an example of what has to be done before we
oan come to an absolute final decision on the general speeding up of goods traffic.

Take another recommendation, that dealing with hot boxes. I presume
Honourable Members of Council know what a hot box means. It means the
heating of axle bearings. That has been one of our greatest difficulties for
years past. Many experiments have been tried but none have proved fully
successful. We have now before the Railway Board a proposal to conduct
about seven different types of experiments to try and solve the problem.
This will take time and money. These are examples of investigations which
have to be carried out before we can finally decide on the action to be taken on
these two particular recommendations. What I want the Council to realise
is that we must move slowly in this and we cannot possibly expect all the
improvements suggested within a short period of a week or a few months.

That is all I have to say, Sir, for the moment.

TraE HoNouraBLE THE PRESIDENT : Resolution moved :

* That this Council recommends to the Governor General in Council that the Govern-
meant of India should consider the Report of the Indian Railways Enquiry Committee,
1937, in the light of the discussions in this Council.”

The debate will now follow. I may point out to Honourable Members
that each Honourable Member, if he desires to speak, will be entitled to speak
for 15 minutes only, except the Mover of the Resolution and the Government

Member in charge. Unless the discussion terminates earlier in the day, I
propose to call upon the Railway Member to address the House at 4 p.a.

Tre HoNouraBLE MR, HOSSAIN IMAM: May I, with your permission,
8ir, suggest that we follow the procedure of the other place and simply
move our amendments first without making our speeches, and the speeches
follow afterwards ¢
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Tue HoNouraBLE THE PRESIDENT : Your request seems to be reason-
able, but I do not undertake that for every time this will be a precedent. But
on this occasion I will allow each Mover of an amendment first to move simply,
and later on call upon the Members to speak.

TrE HoNoURABLE Ra1 BARADUR Lara RAM SARAN DAS: I want to
make a requost, Sir.  You might kindly ascertain the number of Members
who are likely to speak on this Resolution and then you might kindly fix the
time for each.

Tae HonouraBLE THE PRESIDENT: I said “ unless the debate
terminates earlier ”. If the debate concludes earlier than 4 p.M., then I
will call upon the Railway Member immediately.

Tue HonouraBLE Mr. G. 8. MOTILAL: On & point of order, Sir.
Dol unders/tand—-—-—

Tee HoNouraBLE TEE PRESIDENT : That is not a point of order.
That is & point of information.

Tree HoNoURABLE MR. G. 8. MOTILAL: On a point of information,
8ir. Do I understand that Members will be allowed first to move their amend-
ments without a speech, and thereafter they may make their speeches ?

Tae HoNnoURABLE THE PRESIDENT : Yes.

Tae HoNnouraBLE Mr. HOSSAIN IMAM (Bihar and Orissa : Muham-
madan) : Sir, I move:

“ That for the original Resolution the following be substituted, namely :—
¢«This Council having considered the Railway (Wedgwood) Committee Repors,
recommends to the Governor General in Council to form s joint committes
of the two Houses to review the financial and economic aspects of the in-
vestigation °."”
Tae HonouraBLE Mr. RAMADAS PANTULU (Madras: Non-
Muhammadan): Sir, I move:

“ That for the words ¢in the light of the discussions in this Council’, the following
be substituted, namely :—

‘and, on such consideration, this House recommends to the Governor General in
Council-that they should abcept the recommendations of the Public Accounts
Committee on the aocounts of 1935-36, on the Report of the Indian Railways
Enquiry Committee '.”

Tae HoNoURABLE Rao Bamapur Sk A. P. PATRO (Madras: Nomi-
nated Non-Official) : 8ir, I move:

“ That to the end of the Resolution the following be added, namely :—

¢ on such consideration the House further recommends to the Governor General in
Council that— : -

(¥) the recommendations contained in Chapters III, IV, V, VI, XI snd XII
relating to economies, administration, statistios, improved rajlway facilities
and public relations, may be adopted generally with any alterations found
necessary ;
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(38) the Chapter relating to Staff Discipline and Training may be adopted.
The recommendations contained in Chapter VII;

(¢6s) the recommendations contsined in Chapter VIII may be held over until
Government had consulted public opinion concerned in the matters regard-
ing increase of revenue and rates, etc.;

(sv) in regard to the recommendations in Chapter X it is necessary that the ‘ Motor
Vehicles Amendment Act’ also should be considered. That Bill may be
brought forward as early as possible ;

(v) amalgamation of Railways should take place only when the contracts with
the Company-managed Railways cease to operate ;

(vs) the recommendations of Chapters XIV and XV require further considera-
tion of the Central Legislature. The recommendations relating to

Financial Outlook and Federal Railway Authority ’.”

THE HoNOURABLE THE PRESIDENT : These amendments have been
read and the List of Business is before you and, therefore, in order to save time,
I will not read them again to the House.

Tae HoNouraBLE Sk SULTAN AHMED (Commerce and Railway
Member) : I take it that there will be a general discussion on the Resolution

a8 well as the amendments ?

Tee HoNoURABLE THE PRESIDENT : Yes.

Tae HoNoURABLE Rar BaraDUR Lara RAM SARAN DAS (Puniab®
Non-Muhammadan): 8ir, I welcome this opportunity which has been
provided to us to express our views with regard to the recommendations
of the Wedgwood Report. The Report has been discussed in another place
and I will refer later to the matters which arise out of that discussion.

Every one knows that the personnel of the Committee roused universal
protest in this country and the fears entertained by the critics of the body
have been amply borne out by the Report of the Committee.

I would like, in particular, to record my protest against the fact that the
Committee has gone beyond even its terms of reference and has made recom-

mendations on matters which were not its concern.

Indeed, Sir, this truly Gilbertian spectacle of foreigners from thousands
of miles away inspecting the complex and varied conditions of a whole conti-
nent within a period of six webks and writing a report on each aspect of its
railway conditions in another country could come to life only in India.

I will now review some of the major recommendations of the Committee.
Taking first the proposal that the Railways should not make contribution
to the general revenues of the country I feel that this proposal was not only
outrageous from the point of view of Indian finances but was perhaps based
on the wrong eonception regarding the future of Railway administration. Some
people think that-because a Btatutory Railway Authority is to run the Railways
therefore they become a distinct administration. On the other hand, the
Statutory Authority will be subject to. the Central Legislature through the
Federal Railway Minister and the Railways which represent two-thirds of the
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national debt can not stand apart from national finances. I am glad, Sir,
that the proposal of the Committee has been rejected by the Government of
India and that the Neimeyer Award which has been embodied in an Order
in Council will continue to hold the field. Weé require contributions from Rail-
ways to general revenues and we need the surpluses which may accrue for
distribution tc the Provincial Governments who wish to push forward their
programmes of rural uplift. In this connection I must also express my strong
conviction that the proposal of the Committee in favour of writing off Rs. 63
crores which the Railways owe to general revenues is unfair to the general
taxpayer. On the balance the general taxpayer has paid more towards the
losses of the Railways than he has received in the form of contributions. If
Rs. 63 crores were written off the general taxpayer will be dealt with even
more unfairly than has been done in the past.

Another sphere in which the Committee have gone beyond their terms of
reference is in regard to their recommendation regarding State versus Company-
management. It is amazing, Sir, that this Committee after such a brief
survey of the conditions in India gave its verdict on a matter on which the
Acworth Committee had reported so deliberately after a prolonged investi-
gation. The Government of India and the Indian Legislature stand commit-
ted to the policy of State-management. It is therefore reasonable to expect
that the recommendations of the Committee favouring the continuance of
the Company-management in the case of the Companies whose contracts
fall due to expire should not be accepted.

Another reason why the suspicion is confirmed that the Committee
echoed the feelings of foreign interests is that it has made no recommentia-
tions regarding the adjustment of freight charges nor has it recommended
the conversion of the Rates Advisory Committee into a Rates Tribunal. We
all know how the rates and fares have been framed in this country to help
foreign trade and we were hoping that at least in this regard the Committee
would bring an independent outlook to bear on the question.

Then, again, I may ask pertinently as to whether the Committee’s func-
tion was to suggest measures of retrenchment or to suggest measures for pro-
moting extra expenditure ? The Committee has certified as fair the present
scale of expenditure and has suggested the engagement of more European
experts. In making these recommendations it has completely revealed its
prejudices in favour of foreign interests. 1 acknowledge gladly that the
Railway Member, the Honourable Sir Sultan Ahmed, has by his statement
in another House removed partly the fears of the public in regard to the
employment of foreign experts. He has given a pledge on behalf of the Gov-
ernment of India that foreign experts suggested by the Committee will not be
imported but that appointments of the character suggested by the Committee
will be made from among those in this country. This is satisfactory so far
as it goes. I would, however, warn the Railway Member against the probabi-
lity of this decision being given effect to in a manner contrary to what he may
have in view. It i8 possible that in selecting experts and commercial men
for these posts the Railway Administration may confine its attention to the

’
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foreign officials in its employ and that the sons of the goil may be left out.
After a life-long experience in business spheres I can ‘claim that commercially
Indians can hold their own against any other race in the world and that in the
business and commercial life of India there are numerous men who can be
employed by the Railways with profit to themselves.

Indeed, Sir, there is a tragic aspect about the question of recruitment of
experts. Railways have been running in this country for over half a century.
Was any attempt made during this period to train Indians to fill places of
responsibility ? Would it have been necessary for an expert Committee
in 1937 to recommend recruitment from abroad if the Railway Administration
had been alive to its responsibilities to the people of this country ?

I will now state briefly my views about some of the recommendations
of the Committee in detail.

The Committee has given a certificate of efficiency to the Railways and has
drawn false comparisons with the Railways in other parts of the world. The
Railways of India have in fact been running their services on an extravagant
scale as was commented on by the Inchcape Committee. After the separation
of railway finance also there has been the same tale. While the total earnings
in 1929-30 rose to 198 per cent. the expenditure had increased to 247 per cent.
In 1928-29 the gross traffic receipts amounted to Rs. 103-7 crores and the
ratio of working expenses stood at 63-8 per cent. In 1932-33 while the receipts
were down by Rs. 19-3 crores the expenses had risen by another 9-2 per cent.
While since then there has been some improvement the extent of adjustment
i8 still very incomplete. In 1935-36 the traffic receipts amount to Rs. 90-7
crores or Rs. 13 crores less than that of 1928-29 whereas the ratio of working
expenses was at 69-5 per cent. or 5-7 per cent. higher than that of 1928-29.
The cost of staff employed bythe Railways also tells the same tale. The
salary bill which constitutes the largest single item of railway expenditure
has gone on mounting. The wage bill of the Railways stood at Ra.
13-62 crores in 1913-14 and at Rs. 26 crores in 1920-21. By 1930-31 the
wage bill trebled. Although this period was one of railway construction,
the continued increase in wages regardless of what is warranted by traffic
or earnings or even the additional mileage cannot but be condemned. In
1936-36 the cost of staff amounted to Rs. 36-34 crores. Then out of the
working expenses of Rs. 49-77 crores (1935-36 figures) Rs. 36- 37 crores goes by
way of staff establishment, one could very well imagine the extravagant
nature of the salaries paid. Between the pre-war years and 1935-36 the
gross traffic receipts have increased by 58 per cent. while the cost of staff has
risen by as much as 167 per cent. And yet the Committee have neither any
serious suggestions to make or even any strong words to criticise the Railway

Administration.

I may, in passing, refer to one recommendation of the Committee, namely,
that suggesting the raising of surcharge on coal from 12} per cent. to 156 per cent.
This, 8ir, is another indication of the mentality of the Members of the Committee
and how they did not take into consideration the industrial interests of India.
Equally has the Committee shown its disregard of the popular feeling by the
recommendations it has made in respect of the rail-road competition. I
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maintain, Sir, that the competition between rail and road is proving most
beneficial. It has opened up the interior, it has reduced rates and fares for
the millions of India’s people ; it has relieved the people of the burden of
incivility and corruption of the railway staff which they had tobear. Indeed,
Bir, for the first time in the history of transport in India are the people feeling
happy that the railway monopoly has been broken and that they can travel
fast and at convenience to themselves and on fares which are cheap. Could,
for instance, any one have imagined that if the railway monopoly had been
there the poor passenger could travel, as he does today, from Lahore to
Amritsar for four annas a trip. I admit that the Railways are the greatest
national asset and that national well-being is linked with their solvency. But
the way to bring about that sclvency is not to penalize motor competition
but to reduce the extravagant scale of expenses, to lower rates and fares and
to be civil to the travelling public. Indeed, the Committee has rendered a
valuable service—perhaps the only valuable service to the people of India—by
the manner they have written against the corrupt and incivil railway
staff and pressed the need for better travel facilities and comforts for third
class passengers.

Perhaps it will surprise the Railway Administration if I tell them how
other countries deal with the problem of fall of income in their earnings.
When the German Government found that the number of 2,000 million
passengers in 1928 had come down to only 1,500 millions in 1935 it began
to grapple with the problem in all earnestness. Fares for group travelling under-
went extraordinary reduction, special reductions were allowed in the case of trips
undertaken by certain organisations, and steps were taken a8 a result of which
rail and motor serve the travelling public.

The Committee give comparative figures and observe that the level
of rates and freight figures in India compare favourably with those of any other
country with which a comparison can profitably be made. At least three
ocountries, namely, Japan, Canada and the U.8.A. show lower freight rates
than India’s. India’s average receipt per ton kilometres is 2-50 while for
Canada and the U.8.A. it is 1-84 and for Japan it is only 1-39. How could
the Committee’s findings in the face of these figures be taken as correct ?

I next come to the technical part of the recommendations of the Committee.
I have expressed my view time and again, that both in respect of locomotives
and wagons India is overstocked. The Railway Administration did not
accept this view and kept on sending orders abroad to keep the factories going.
The Wedgwood Committee have worked out figures which show that there is
excess of locomotives and carriages and that while tonnage miles carried is
less the number of wagons is increasing. Surely, this does not speak well
of the commercial outlook of the Railways or of the interest of the taxpayer,
that they profess to have at heart. In regard to movement of goods traffic,
the Wedgwood Committee has pointed out how slow their movement is and
how there should be acceleration of train services. Suggestions of this nature
have often been made in the past by commercial men in Indig but the Railways
have always turned a deaf ear to them. Ihope that the findings of the Wedgwood
Committee will itself rouse them from their slumber.
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The Committee has recommended that the Accounts staff should be
under the Agent of the Railway. They have made this recommendation
in utter ignorance of the conditions prevailing in this country. As it is the
Accounts staff find it difficult to make independent investigations and report
but if their promotion were to depend on the goodwill of the Agent they will
lose their independence entirely. I strongly recommend to the Govern-
ment to continue the existing arrangement whereunder the Accounts staff
will remain under the Financial Commissioner for Railways.

I do not find the Wedgwood Committee having devoted any part of their
Report to the question of purchase of railway stores. Was it because foreign
interests were involved ? The opinion is held strongly in all sections of this
country that Railways should purchase all their stores through the Indian
Stores Department.

I would like to take this opportunity of voicing the feeling of disap-
pointment of the commercial community over the failure of the Wedgwood
Committee to make any recommendation with regard to revision of present
risk note forms and the introduction of the British practice by imposing
certain statutory obligations upon the railway companies as regards the carri-
age of goods entrusted to their charge. The Committee merely suggest that
the Railway Board should examine the case with a view to voluntary adop-
tion of a similar system suited to the special conditions of India. This was
a matter on which the Committee’s expert advice should have been given.

To sum up, Sir, I feel that to expect the Committee as constituted and
within the time at its disposal to make helpful recommendations was impos-
sible. The Committee has merely echoed the feelings of the Railway Board
or has brought together a number of recommendations which had been kept
buried in the archives of the Railway Board as a result of previous enquiries
and that only in the sphere of duty which the Railways owe to the travelling
public that the Committee has made ref eshingly frank and useful remarks.

The state of railway finances may look improved butit will be a sad day
if the present improvement in traffic receipts is taken as a proof of the per-
manent turn of the tide. The railway finances are fundamentally unsound
and every attempt should be made to reduce the scale of salaries, to introduce
commercial principles as against those of the Secretariat and to enforce econo-
mies in working expenditure. The Wedgwood Committee may have failed
to give us a solution but we have enough knowledge to determine what is
needed. It is only the will that is lacking. I hope, Sir, that a new leaf will
be turned in the history of the Railways and that a determined attempt will be
made to meet the popular view and that Railways will be run efficiently
and economically and mainly by Indians.

Tae HoNouraBLE THE PRESIDENT : Honourable Mr. Hossain Imam,
I may remind you that the Mover of an amendment is not entitled to a reply.

Tz HoNouraBLe Mr. HOSSAIN IMAM : Mr. President, before I com-
mence my remarks on the Motion before the House, permit me to welcome
the Honourable the Railway Member to this House. (Applause.) It is
to me, 8ir, also a personal pleasure, because not only do we come from the same
province, but we have family relations of longstanding. The Honourable
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the Railway Member has served India in his short period of service here
so weil, that not only the Members of the two Houses but entire India feels
grateful to him for his service to the motherland, and the great personal
sacrifice which he has made for the country. (Applause.)

Mr. President, coming now to the matter before the House, there is not
much difference between the original Motion which our friend Sir Guthrie
Russell has moved and the amendment which I have suggested. I think
he will agree with me that the matter before us is so great and its implications
are so important that it would not be possible to make any valuable sugges-
tions in a general discussion of the nature in which we are going to indulge.
He has himself confessed, Sir, that having regard to the 106 recommendations
it will be impossible for him to deal with them in the space of a single sp.eech.
The same is our difficulty. We realise that there is much to be said on behalf

12 Noox: of Government for their own case, and there is a lot more

: to be said from our side for condemning the past activities
or rather inactivities of the Railway Board. So that it is not possible for us
to make any useful contribution to the subject without going into committee.
A complaint was made the other day that the Central Advisory Council for
Railways has been neglected. That, Sir, is perfectly pertinent because we
do not find a place either on the Standing Finance Committee or the Public
Accounts Committee. And the manner in which the Report will be probably
brushed aside in the Central Advisory Council—I am not indulging in any
prophecy but merely speaking from past experience—is hardly appropriate
to the discussion of this enormous Report, which should be given mare than
8 few hours’ time. Nor will it serve any purpose if papers are not given to us
by the Railway Board to substantiate their claims,

Now, Bir, coming to the Report itself, I find that Sir Ralph Wedgwood
and his Committee tried to do the impossible, with the result that we see at
the present moment. He tried to please all, with the result that he has pleas-
ed none. If you look into the Report, Sir, the general remarks here and there
are very laudatory of the Railway Administrations, but if you go into the
details you find that they have condemned most of their actions. There-
fore the Railway Board are angry with him and they have practically rejected
all the recommendations regarding the locomotive and the carriage and wagon
department.

Tae HoNourasLE Sik GUTHRIE RUSSELL: The Honourable Mem-
ber has much more information than I have!

Tue HoNouraBLE Mr. HOSSAIN IMAM : Well, Sir, I will give chapter
and verse for the statement that I have deliberately made—that the Railway
Department has set the recommendations of the Wedgwood Committee at
nought. _

.. Tue HoNouraBLE PaNpiT HIRDAY NATH KUNZRU : The Honourable
Member has said nothing today in regard to the Report in his speech.

Tue HonouraBLe Mr. HOSSAIN IMAM: Here we have the Finance

Committee’s Report and I will show you that every single recommendation



REPORT OF THE INDIAN RAILWAYS ENQUIRY COMMITTEE, 339

with regard to these items, which are the most costly items of the whole, have
been given the go-by by the Railway Board.

Then, Bir, they tried to please the Legislature by dittoing all our former
recommendations under these three heads. But they denied to us our share
from the surplus of the Railways, with the result that all of us are angry and
rome of us want that the Report should be thrown into the waste paper basket.
At least that was the impression which an Honourable Member drew from the
discussion in the other place.

Well, Sir, then he tried to please the press. But the papers finding that
a Press Liaison Officer is to be imported at headquarters have turned againsé
him. 8o we find, Sir, that they tried to please all but they have succeeded
in pleasing none, and they have incurred the displeasure of all.

Now, Sir, in considering the Wedgwood Report, we must take into ac-
count the gene-is of the formation of this Committee as well asthe terms of
reference which were given to it. I shall not indulge in tracing its history.
Suffice it to say that the Public Accounts Committee, as the Wedgwood Com-
mittee has itself noted, recommended that an inquiry should be held to
establish the Railways on a better footing. The terms of reference of the
Wedgwood Committee contemplated the same thing, in more specific terms.
How on earth Sir Ralph Wedgwood and his Committee came to think them-
selves competent to become oracles and prophets, I for one cannot make out.
They have taken upon themselves to prophesy that the Railways will always
continue to be in a bad way, and will not be able to make money. Otherwise,
what was the necessity of recommending the following three items: first,
that the Railways must not contribute anything to the Central revenues;
second, that they must have a fund of Rs. 50 crores to draw upon whenever
they are unable to pay theinterest charges? To have Rs. 50 crores in reserve
means that you contemplate the concern which you are managing as being
liable to be in a bad way off and on—rather more often. Then, Sir, as the
Honourable the Chief Commissioner has himself pointed out, most of their
recommendations are hedged in by the saving clause that further investiga-
tion into the matter should be made. Now, what I wish to say, Sir, is that
if further investigations are to be made, how can we take the recommendations
a8 final ?

Sir, as I was saying, let us take the case of the Depreciation fund. The
Wedgwood Committee have stated that, although they have agreed to the
former method of calculating it at 1/60th of the total capital at charge, as being
easy to work out, yet it is necessary that modifications should be made from
time to time in the contributions to the Depreciation fund. Now, the
contribution that we have to make for the Depreciation fund is an important
factor in framing an estimate of what will be surplus and what will be
¢ defeciency.” I think the Railway Board has had ample time to find out
whether the Depreciation fund contribution is based on the present-day usa 9
of other Railways or not. The Wedgwood Committee was impressed by
multiplicity of the items whose life was taken into consideration when the
original scheme of depreciation was thought out. But they also thought,
Sir, —that taking into view the posaibility of the lengthening the life of many
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of these—that they could suggest that the life could be prolonged indefinitely.
They suggested that the expenditure on railway lines could be very much
reduced by using welding, by re-conditioning the fish-plates, etc. All these
items will reduce the incidence of depreciation charges. Considering these
aspects, I submit that the Railway Board have no definite figure now, if they
accept the recommendations of the Wedgwood Committee, they have no
definite figure for what ought to be their Depreciation fund. I also remember,
Sir, the criticism which was made during the budget time by the Honourable
Mr. Parker. Now, Sir, the Wedgwood Committee have gone out of their
way to recommend that there should be a Reserve fund. I, for one, Sir,
have been for long advocating that a huge concern like the Railway Board,
which has so much capital at its back and which has been by competent
authority declared to have over-capitalised itself, must write-down capital.
It has been said by Sir Ralph Wedgwood that capital has been written-up by
Rs. 24 crores due to a wrong method of Depreciation fund allotments. If we
adopt the present formula of the Depreciation fund being debited by revised
present-day value, and not the original value of the assets, that alone would
be responsible for over-capitalisation of Rs. 24 crores. Over-capitalisation
has got to be written down if you want to have a stable concern. 1 was also
glad to find that the Honourable Mr. Nixon endorses the remark in the Public
Accounts Committee that any provision for amortisation of the debts would
not in any way upset the Neimeyer award. He offered that this could be
taken as contribution to the Central revenues, and taken into that account.
That, Sir, is a very welcome suggestion, and one to which we, on this side of
the House, would give full support. I refer to page 75 of the Report of the
Public Accounts Committee.

I now come to another point, namely, whether the Railways are able to
contribute to the general revenues or not. The fact is that Railways have
to contribute to us, and we on our part make a contribution to the Sinking
fund. If the Railways make their own contribution to the Sinking fund
account, there will be no necessity, from the strictly financial point of view,
for us to burden the Central exchequer with the highest quota under this
head. It will make no difference whether this is done by the Railways or
by the Central revenues. The only difference will be that if it is done by
the Railways, as I have said often that it should be done, the Railways will
reap the benefit, as they are in equity entitled to the benefit. Our uncovered
by-assets debts are reduced by things which are, strictly speaking, not part of
our income. Now, Sir, the Railways can either be regarded as one unit—
the State Railways—or each should be regarded as separate units. Govern-
ment must make up its mind to treat them either in one way or the other.
But I find it strange that for certain purposes, each Railway is treated as
a distinct unit. We spent Rs. 18 lakhs just to find out how to distribute the
money which has already been collected in the Railway Clearing Accounts
Office. After having taken all this care, what do you do ? All the profits
of one Railway go to the other Railways to make up their losses. What is
the good of spending public money, isit just for the sake of personal pleasure,
or should I say, impish pleasure, to find out what the advantage of the thing
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is? BSir Ralph Wedgwood has recommended that there is no necessity of
going into such detailed accounts of the Indian State Railways, if it is to be
treated as one concern. His recommendation is that a formula can be found
by which you can distribute the proceeds of the coaching and traffic depart-
ments, and after some interval you might review the figures by actual
census. :

Tee HoNouraBLE THE PRESIDENT : Order, order. I may point out
that the Honourable Member has already exhausted his time, and yet he has
not touched on the merits of his amendment.

Tae HoNourasLe Mr. HOSSAIN IMAM: In two minutes more I will
finish, 8ir. I have made the allegation that the Railway Board have rejected
the recommendations of the Wedgwood Committee and therefore we have
no confidence in them. I want a Committee to examine these matters. 8ir
Ralph Wedgwood has given us a very valuable Report. 1 shall only deal,
as time is short——

Tre HoNouraBrLe THE PRESIDENT: Your time is exhausted.

Tee HoNouraBLE Mr. HOSSAIN IMAM: That is what I mean, Sir.
The stock of locomotives for broad gauge is 5,360. Those available for use
are 4,403 and the maximum number in use on any one day was 3,638. There
is thus an excess of 1,722 or nearly 40 per cent. and as if this is not enough
margin, the Railway Board have this year ordered a number of locomotives.
(An Honourable Member : ‘‘ Rs. 4 crores.”) Not Rs. 4 crores exactly on
. locomotives. This includes wagons, carriages and locomotives.

Tae HonouraBre THE PRESIDENT: Will you please bring your
remarks to a close ?

TreE HoNouraBLE Mr. HOSSAIN IMAM: My recommendation is that
this Report should be referred to a Joint Committee of both Houses and the
reason for this is, that having looked into all the accounts, I am of opinion
that the only method by which we can deal with this question and reduce
the expenditure of the Railways is to adopt the model of retrenchment
committees which was constituted in 1931, consisting of Members of the
two Houses. That model served India well and I do hope that Government
will consider the advisability of availing themselves of the same procedure.

Tae HoNouraBLE THE PRESIDENT : In view of past experience do
you think the Assembly will agree to it ?

Tae HoNouraBLE MrR. HOSSAIN IMAM: 8ir, whether the Assembly
agrees or not does not matter with the Government. What they wish, they
do. The Assembly never agreed to the continuance of the Ottawa Agree-
ment, they will never agree to have the Sugar Agreement, and yet Government
are carrying on. It is the will of the Government, and not the will of the
Assembly, which prevails in India. The day when we have the Assembly
ruling and having sovereign powers, that will be a happy day for India.

Tue HoNouraBLk THE PRESIDENT: Let me point out that under
the Standing Ordess it rests with the Assembly to accept this suggestion or
not.

M89Cs ]
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Tre HonouraBLe Mr. HOSSAIN IMAM: Government may make
an effort, 8ir. The onus will be on the Assembly but not on the Government.

Trx HoNoURABLE MR. RAMADAS PANTULU (Madras: Non-Muhammad-
an): Sir, the great public interest which an inquiry into the working of the Indian
Railways has roused was due mainly to one cause, namely, that it was expect-
ed that as a result of the inquiry, means would be found to make the Indian
Railways a paying business concern so as to give some relief to the general
taxpayer, and also to provife ome financial help to the new autonomous
provinces. Therefore, the public were looking forward to the recommenda-
tions of this Committes with considerable interest. The general feeling that is
created by the Report is, however, one of disappointment. The Public Accounts
Committee, in fact, preface their Report by saying that they were considerably
disappointed with the Report. 8ir, my amendment asks the Government to
accept the recommendations of the Public Accounts Committee on the Wedg-
wood Report. I do not propose to attempt an exhaustive analysis of the
several recommendations of the Public Accounts Committee. They fall under
four main heads. First of all, they refer to the recommendations of the Wedg-
wood Committee which are wholly outside the scope of the reference to that
Committee, and with regard to these their recommendation is that they should
not be considered by the Government of India. 8ir, having carefully read
the Wedgwood Committee Report I find it deals with at least nine matters
which do not expressly fall within the scope of their reference. I merely men-
tion them and I will not take any time over the discussion of them :

(1) Whether Railway Administrations should be State-managed or
Company-managed ?
(2) Question of purchase of Railways whose terms of contract expire
in the mnear future ?
(3) Creation of a Depreciation fund and a Reserve fund ?
(4) Railways’ contributions to general revenues ?
(6) Political interference in railway administration ?
*(6) Raising of capital by the Railway Authority in the open market ?
(7) Government audit and the relations between the Accounts
officers and the Agents of Railways ?
(8) Qualification of the Presidents and Members of the Federal
Railway Authority ?
(9) Location of the Head Office of the Federal Railway Authority at
Calcutta ?

- 8ir, there may be difference of opinion as to whether some of these nine
matters may not be said to fall within the scope of the terms of reference indi-
rectly, if not expressly. It is a moot point and I do not wish to say much on
it. There are, however, certain matters which seem to me to be not either
directly or indirectly within the scope of the Railway Enquiry Committee’s
investigation, and those recommendations have been severely criticised not
enly by the Legislative Assembly and the Public Accounts Committee but
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also by the outside public. 8ir, it i8 not now necessary to go into the ‘compo-
sition of the Committee and to show that the public were justified in their
apprehensions that they could not have a favourable or fair report from them.
I will not now refer to that matter because it is an old story and we have dis-
cussed it very fully in the General Discussion of the Railway Budget. But
it will be relevant now to pojnt out that the composition of the Committee
was such as not to make it a competent body to pronounce final opinions on
railway finance and matters of policy. Of the three members one is a Chief
General Manager, another a Chief Mechanical Engineer and the third is a Chief
Traffic Manager. They may be competent to deal with departmental technique
and report upon the operation of Indian Railways in regard to the depart-
mental management and on the commercial side ; but I do not think they
are competent to report on matters of policy which are rightly not included in
the scope of the investigations of a Committee of this nature. I think the Gov-
ernment of India wisely excluded those general matters of vital interest to
the finance of this country from the scope of the reference to the Committee.
With regard to the Committee’s general conclusion that our Railways cannot
be expected to contribute anything to the general revenues, I must say is a
matter of very sad disappointment to this country. We have been looking
forward to relief ; in fact, we have been told that conditions are improving,
that deficits are falling and that the time when there will be a surplus is not
far off. The recommendation of the Committee gives a death blow to the
expectations so confidently roused by the recent Reports of the Railway Admi-
nistration. 8ir Otto Neimeyer in his Report urged the necessity to find out
whether by retrenchment and suitable economies Railways could not be
made a sound and remunerative State concern so a8 to give relief to the general
taxpayer and also to help the provinces to get a portion of the income-tax
raised by the Government of India ; and the recommendations of this
Committee negative such a hope. I hope the Government of India will not
accept the Committee’s conclusion.

With regard to the purchase of the Company-managed Railways when
their terms of contract expire and regarding the amalgamation of Railways
the recommendations of the Wedgwood Committee I think go directly against the
present policy of the Government of India and against the recommendations of
the Acworth Committee of 1920-21. Iam, however, glad to find that the Honour-
able Member for Railways in the other House has assured the Assembly that the
Government of India will not accept those recommendations without fuller
inquiry and further investigation. But that is not emough. I think the
Honourable Member might have given a more definite assurance that the
Government of India’s hitherto declared policy would be adhered to and in
1941, when the time comes to acquire some of the Company-managed Railways,
they would be acquired. In fact some of them ought to have been acquired
in 1936 and five years extension was given. Now, the Railway Enquiry
Committee say that short extensions will not do and further extensions must
be given and that in any case till 1946 no acquisitions should be made. I
consider that this is a very retrograde recommendation which will prove highly
detrimental to Indian railway administration as well as the country’s finance.

With regard to their recommendation for the creation of a Depreciation

fund and a Reserve fund all I would say is this. I think the Public Accounts
B2
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Committee is r:fht in saying that the Depreciation fund should not be main-
tained at a level of Rs. 30 crores and should be only a repairs and replacement
fund. And wich regard to the Reserve fund, while we agree that the Reserve
fund might be a sort of equalisation fund from which interest charges in years
of deficit may be rightly derived, no portion df that fund should be utilised
for amortisation of the capital 'at ¢harge. These are the recommendations of

tt:lle Public Accounts Committee #nd I hope the Government of India will accept

There is one other matter which comes within the category of matters not
falling in the terms of reference and that is the functions and the constitution
of the Federal Railway Authority. This portion of the Report is really most
disappointing. They say that when the Federal Railway Authority is consti-
tuted the Government of India’s position should be one of debenture holders
who must look to the payment of the interest and to the process of amortisa-
tion of the capital debt and should not interest themselves any further. That
38 frankly a position which I think is very dangerous to the interests of this
-:country. The Federal Railway Authority, it also recommends, should have
the power to go into the open market to raise necessary capital along with
the Provincial Governments and other bodies like port trusts and municipali-
ties. T think this is a recommendation which is patently untenable. After
-all, the Federal Railway Authority is a Department of the Government of India ;
dseach Department of the Central or Federal Government to go into the open
market and raise capital in competition with Provincial Governments when-
ever it feels that funds are required ? 1T think it will'lead to chaos in the
finances of this country. I think it ought not to be accepted.

*  The recommendation about the relations between the Acoounts Officers
of Railways and the Agents is again a very retrograde one. I think the present
arrangement is much better suited because the Government of India will have
some control over the finances of the Railways, and there is no reason why
the Accounts Officer should be -merely a subordinate of the Agent. That
would, I think, remove the entire check of the Government of India over the
finances of the Railways. It is giving a blank cheque to Railway Administra-
tions:

With regard to the qualifications of the President and Members of the Federal
Railway Authority, these have been already prescribed by the Government of
India Act and it was not the function of these gentlemen to advise the Govern-
ment of India whom to appoint to that body when already the Constitution
has laid down the qualifications of the personnel of that Authority.

8ir, I do not wish to deal with other recommendations falling in this cate-
gory in detail. The Public Accounts Committee, while saying that they should
not be considered by the Government of India, have themselves considered
those recommendations and made their counter-proposals and in regard to them
I agree with the view of the Public Accounts Committee. The Government
of India should not attach that authority or value to the recommendations of
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the Railways Enquiry Committee on matters not referred to them, which they
would ordinarily attach to the recommendations of committees who report
y'ithin the terms of their referenoe. e

The second category of recommendations of the Railways Enquiry Com-
mittee that aredealt with by the Public Accounts Committee are those which
should not be accepted without further opportunity to the Central Legislature
to examine and pronounce their opinion upon them. Ido not wish to discuss
them. I believe the Government of India themselves are prepared to consult
both Houses of the Legislature before taking action upon them. Those pro-
posals relate to matters involving further expenditure, creation of new posts,
and 8o on. The third category of recommendations are those which the Public
Accounts Committee recommend to be definitely rejected ; and these are
the continuance of recruitment of experienced European supervisory staff with
attractive salaries, the recruitment of properly qualified young men of Euro-
pean domicile for gazetted posts, a Press Liaison Officer, and the like. A corres-
pondent in the Statesman has said that what the Committee wants is less
gatemen and more gazetted men. Then comes the appointment of Deputy
Agents, the appointment of 8 Commercial Manager and staff at the outeet from
Great Britain, while steps are being taken to train Indians. I have not got
the time to go through them. These recommendations are in themselves °
enough to cause us a great deal of anxiety. But we are greatly relieved by
ithe statement made by the Honourable the Railway Member in the other
House. He has categorically assured us on some of these matters ; with
regard to the Commercial Manager and commercial staff he said that Govern-
ment were definitely of opinion that necessity for the recruitment from outside
for these purposes did not exist at all. In regard to subordinate and super-
visory technical staff, he said that the remarks which he made in connection
with the commerical staff would equally apply to this staff— -

- Tae HoNoUrABLE SiR SULTAN AHMED : Will you kinkly read the next
‘sentence, the sentence immediately after that ?

Tax HoxouraBLz Mr. RAMADAS PANTULU : I will read it.

* The remarks I have made in connection with tho commercial staff and the commer”

eial manager hold equally good in their cases. And I again would like to assure the House
that no recruitment in thesc posts and those I have already referred to will be made
from abroad until Government are convinced that suitable recruits cannot be obtained in
this country .
I hope the Government of India will not find difficulty in getting recruits
in this country and there will be no emphasis on the reservation. With
.regard to the Press Liaison Officer from outside, the Railway Member said that
here again Government, were fully satisfied that many young and enterprising
Indian journalists fully capable of organising could be found in this country.
.But with regard to the Statistical Officer his assurance was not quite so satis-
factory. At least temporarily for two years it is said he may have to get one
from outside. I hope he will find it possible to get the Statistical Officer in
India even for these two years. Therefore, Sir, we feel somewhat relieved
in regard to this group of the recommendations and to hear that the Govern-
ment of India are not prepared to socept these recommendations too readily.
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8ir, there is only one other category of recommendations dealt with by
the Public Accounts Committee and under that category falls road-rail compe-
tition. All thet the Public Acoounts Committee say is that further investiga-
tions are necessary, Provincial Governments are to be consulted, the Motor
Vehicles Bill has to be re-considered and various other factors have to be taken
into consideration. We are equally interested in Railways as well as in roads:
We have sunk a large amount of money in Railways. We are anxious that
nothing should be done to diminish the eamnings of the Railways. We are
equally anxious that in the provincial sphere regard must be had to the develop-
ment of roads constructed in the provinces and that agriculturists should be
helped to take their produce to the markets and the industrial concerns to
take raw material to the factories and take the finished products for distribu-
tion to the markets through means of motor traffic. Means should be found to
expand them together and not make one work to the detriment of the other.
But, on the whole, the recommendations of the Railways Enquiry Committee
are somewhat biasod in favour of the mopopolist railway concerns and are
somewhat injurious to the interests of road traffic. Therefore, in this matter
I hope the Provincial Governments will be consulted before any action is taken.
In other countries we are told that a great deal of improvement has been effect-
ed and competition has been brought down by bringing down rates and fares,
improving the amenities provided to passengers and establishing contacts
with the travelling and trading public. y

Tie HoNourasLe THE PRESIDENT : 1 willthank vou to close your
remarks.

Tae HoNouraBLE Me. RAMADAS PANTULU: If these steps are taken
as they were, I am told, in the U.8.A. and Germany, there will be a great. desl
of improvement in the matter of competition between rail and road. 8ir, I
hope the Government of India will not take any hasty action to cripple the
utility of motor vehicle transport and that they will seriously consider the
problem because it is intimately connected with agricultural and rural economy
in this country ; it is a most important economy.

There are certain recommendations which are really good and my not
mentioning them is due to want of time and not to want of appreciation.
There are Chapters dealing with various technical matters, like Chapters 2 to
7, and the recommendations show the fitness and competency of the Committee
4o pronounce on these matters. They have said a great deal about improving
the amenities of third class passengers. I hope the Government of India will
give due weight to those recommendations. They have also said that the
upper class passengers get this proportionately larger amenities in relation to
the earnings of the Railways from them. All these recommendations are

. They have also dealt with matters of long-standing complaints like
want of discipline, uncivility and ocorruption among the railway staff, and I
have no doubt that suitable action will be taken on them to ensure better
treatment to the travelling publio. '

My smendmerit is really covered by the main Resolution, because disous-
sion of thése amendments is dlso a part of the discussion of the Report iteelf.
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T am not asking anything more of the Government of India than requesting
them not to accept any recommendation of the Railways Enquiry Committee
which is against the recommendations of the Public Accounts Committee
unless further investigations are made and a further opportunity is given to
the Central Legislature.

THE HonoUuRABLE Rao BaBapur 8ir A:'P. PATRO (Madras: Nomi-
nated Non-Official) : Mr. President, I do notthink I will go into details of the
various items which are given in my amendment, but I shall content myself with
touching only some of the main points in the Report. The real question before
the House is whether the Report satisfies the conditions of reference. If
they have carried out the terms of reference substantially, faithfully, then the
Report is to be commended. The Committee was appointed to examine the
position of State-owned Railways and suggest such measures as may be other-
wise than at the expense of the General Budget secure an improvement in net
carnings, regard being had to co-ordination of road and rail transport, safeguard
of public investment, at a reasonably early date place railway finances on a
sound and remunerative basis. On the first item of reference they have
examined the position of the State-owned Railways. They have investigated
the whole matter and compared it with the Railways in other countries and their
opinion has been given at page 9. They say that both in the period of active de-
pression and in the years of partial recovery succeeding it the Railways of Indis
showed more favourable results than the Railways of the countries which passed
through a similar crisis. Then, in paragraph 22 they say that the finaneial
results are better than those of comparable railway systems. There has
been substantial advance in efficiency and economy of management. So
far as the first item of reference is concerned, they are of opinion that the
position of Indian Railways is that they have been substantially stable and
they have earned much more than the Railways in other countries during the
times of depression and afterwards. Therefore, so far as the first item of
reference is concerned, their opinion is to be accepted. There is nothing to
challenge that opinion. Even the Public Accounts Committee in the drastic—
if T may be permitted to say so—comment that it has indulged in has not stated
anything against this finding of the Committee, that the position of the Indian
State Railways is that they are financially sound, efficient in administration,
and not only in themselves but in comparison with the Railways of other
countries. It is a great testimony paid to the administration of Railways of
this country,—either to the Railway Board or to those officials concerned with
their administration. We should gratefully appreciate the amount of efficiency
they have introduced into the Railway Administration.

Then, on the second point, the reference is-to secure an improvement in
net earnings, regard being had to the co-ordination of road and rail transport.
This is a very difficult subject and wisely the Report does not attempt to solve
the problem. It only gives an indication of the direction in which it could be
solved and leaves the rest for the consideration of Govermment because it
recommends that the Motor Vehicles (Amendment) Aot should be brought in
a8 early as possible and during their investigation they found that co-ordination
is not at mble under present circumstances. We all accept that the
provipees are interested in developing the rosd traffic. At the same tim,
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we have to see that the Central finances are not depleted or in any way the sources
of Central finances are discouraged. There is this conflict between the two:
on the one side the provinces desire to earn by road development : on the other,
the Central Government wishes to earn as much as possible in order not only
to be self-supporting but also to contribute to the Provincial revenues. There-
fore, there is this conflict betwieen Provincial management and Central manage-
ment. The Committee’s Report very wisely suggests that the Railways
should themselves carry on road development which they have neglected
‘hitherto. But the importent point to remember is that the conflict between
these two interests must be reconciled, and this the Committee have not
solved. They have wisely left the matter to be considered by the Government
and a policy to be laid down.

~ They have suggested in what ways the revenues of the Railways could be
improved. . In fact, as the Honourable Mr. Hossain Iman has very rightlvy
observed, the rolling stock, the wagons and locomotives, are much more than
necessary involving an undue expenditure, the investment in all of about
Rs. 4 crores which has been found necessary. That is a matter, therefore, which
the Railway Board and the Railway authorities should consider very carefully.
And they have further suggested that the commercial department and the

blicity department have not been working at all in the Railway Adminis-
trations. They have suggested that these two departments must be developed
with a view to see that the commercial agents employed in the Railways should
go about and come in contact with merchants, with industrialists, with all
these people, with a view to see that Railways become popular and in order to
aoccommodate trade and commerce, that they should also consider whether
their rates should be increased or lowered. These are ways by which they
suggest the revenues could be improved.

The third is, at a reasonably early date, to place railway finances on a
sound basis. In view of the prosperous condition of Railways, namely,
that Rs. 4 crores 80 lakhs was the surplus for last year, it is really encourag-
ing to see how usefully the Administration has been carrying on in spite of
the defects pointed out by the Committee. Therefore, in this matter of
finance, the Committee have been able to arrive at some understanding.

8ir, the disappointing feature in this matter is that certain sections of the
press and certain publicists have condemned the Report before us and said
that it is simply for the purpose of Europeanising the Service that the Report
has been published. I am confronted with the remarks of Honourable Members
M the other House and I have got a report here of & speech which shows that
very intemperate language was used, the Report of the Committee was
oharacterised as only worthy of being thrown into the waste paper basket,
and torn and destroyed and eliminated, and so forth.
¢ ‘The HoNourabLE TRE PRESIDENT : Leave the Honourable Members
of the other House aloue.
" P HonbupaBLe Rao Bamapur Sir A. P. PATRO : Then, Sir, that
‘has lod to & gieat deal of misapprehension in the minds of the public, but- this

‘mildppreftension b misunderstanding ‘in regard to the miérits of the Report
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was cleared up by the statement made by the Honourable Member /m charge of
Railways in that House when he clearly stated what is the nature of the recom-
‘mendations made by the Committee. The nature of the recommendations is
not that no opportunity should be given to qualified Indians bus
that qualified Indians would be preferred, and it is only when qualified Indians
are not available after advertisement that temporary appointments will be
made so that Indians may be trained properly to take up their responsibilities.
For they are serious responsibilities. It is not like the work of clerks or
briefless vakils but it is technical knowledge which calls for technical training
before a person can be taken in. That aspect is entirely forgotten by thoss
who make out a case where there is none at all. This aspect is forgotten in
the criticisms that are levelled against the Report. We must remember that
both the statements made by the Honourable the Railway Member in the
other House and the very lucid statement made by Sir Guthrie Russell here
clearly show that there is no intention whatever to Earopeanise the Service.
On the other hand, every encouragement will be afforded for the purpose of
training our own people. If that were not the case, certainly I would oppose
Then there are two or three other matters which the Committee suggest in
regard to policy, with which I am not in agreement at all. For instance, in regard
to the question that Railways should not be able to contribute to the general
revenues. This i8 too wideé a statement. The functions of the Committee were
such that it was not necessary for them fo make that statement. The Honour-
able Member has shown in the other House that they are not going to accept
it at its face value but they are going to enter into the details with a view to
seeing how far this statement can be accepted. And it is a matter of encour-
agement to see that there is a likelihood that railway earnings should contri-
bute to the Central revenues so that the Government of India may be able to
help the provinces in the matter of economic development. The Honourable
Member has shown that whatever may be the conclusion that Government
may arrive at with regard to the statement, Government are prepared to carry
out the recommendations in the Report of Sir Otto Neimeyer. That is the
assurance which the Honourable Member gave in the other House. After that
assurance there should be no misapprehension in the minds of the publioc with

regard to that.

Then, I have touched briefly on the importance of road development.

I have no time to go into details. The various recommendations in the Report
with regard to road and rail competition will also be considered by the Govern-
ment. They have not accepted any of the recommendations. though there is,

as my Honourable friend has said, a little railway bias in the recommendations.
Amalgamation of the Railways is also an important matter of policy, and they
wisely say that they are not going to lay down any rule for the Government
of India, but that it is a matter of financial concern. We have to pay a large
sum of money to thé Company-managed Raflways in order to acquire them.

But from time to time, Government have stated what their policy is in regard
to the nmalamptxon ,of Railways, . ..The Honourahle M,embqr also assured the
House that vpmqmnt.m not going back on the policy that had been stated
Defore.,,.On,,f +alap there should b no_ misapprehepsion, . The
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Report is not at all conclusive on this matter. It only says that, if possible, the
Government of India should hold it over till 1945 and that the Government of
India should not have their hands full in regard to railway administration
considering the financial responsibility involved therein. Buch a wide area of
management by the one authority may not lead to very efficient administration
or a very remunarative concern. Therefore, they say only that Government

may consider this matter. This does not form part of their recommendations
at all.

Tee HoNouraBLE THE PRESIDENT : Please bring your remarks to
a close.

THE HoNOURABLE RaAo Bauabur 8ir A. P. PATRO: Then, 8ir,
as regards the suggestion that the Reserve fund and the Depreciation fund
should be strengthened and that Rs, 30 crores must be set apart so that in
times of depreciation, when the Railways fail to earn sufficient sums, this
fund should be available for the purpose of paying the interest on the capital
of the Railways, this is based on a very sound financial principle. But there
is another side to the question. Though the Depreciation fund and the
Reserve fund are necessary, as there is already the Report of Sir P. R. Rau as
to how this Depreciation fund could be worked out, and how by 1/60th contri-
bution the whole difficulty could be solved. Government have not accepted
that also and they have said it is a matter for consideration, so that where
important questions of policy are involved, the Government of India have
very rightly expressed no opinion at all. 8o far as the Report deals with
improvements in technical and administrative matters we must accept it
because it is the Report of an expert Committee. They have knowledge and
experience of the working of Railways, of rolling stock, and other details, and
I think it will be presumptuous on the part of this House to go into a criticism
of the details of technical and administrative matters. Thercfore, I submit
that so far as the portions relating to technical details are concerned. we must
accept the Report.

On the whole, 8ir, I am of opinion that the Committee has done its work
very well, and we must appreciate what they have done. The present
position of the Railways has been conveyed to us in clear. terms. They
also suggest methods by which the finances of the Railways can be improved.
These are the two really important items which they have discussed, and we
must recognise them. We cannot put the Report into the waste paper basket.
It is ridiculous to say that we should throw out important recommendations
of such an expert Committee, whom you have appointed to sugygest improve-
ments, .

Tae HoNoumraBLe THE PRESIDENT: You have exhausted your
time. '

Ta¥ HoNourasrE Rao Barappr Bm A. P. PATRO: One minute more,
Sir; and I have dome. With regard to the amendment that Governn;
should follow the line of recommendation of the Pablic Accoutits ‘Comi
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on the accounts of 1935-36, on the Report of the Indian Railways Enquiry Com-
mittee——

Tre HoNouraBLE Mr. B. N. BIYANI: T have not moved that amend-
ment,

TrE HoNoURABLE Rao Basanur Sir A. P. PATRO—-

* That this House recommends to the Governor General in Council that they should

accept the recammendations of the Public Acoounts Committee on the acoounts of 1935-36
on Report of the Indian Railways Enquiry Committee .
Thatis Mr. Ramadas Pantulu’s amendment. That means, in other words,
that you do away with the Report and you take instead the Report of the
Public Accounts Committee. What is the object with which the Public
Accounts Committee are appointed under the rules ? Under the rules, they
are only to perform post mortem examination of the accounts of the
previous year and the reports of the Auditin connection therewith. They
should take the report and accounts as furnished by the Government and
then consider what was already done in the past year, not what is done in the
present or what is going to be done in the future. That is the duty of the
Public Accounts Commiittee—

Tue HoNourapLE THE PRESIDENT: You need not dilate on that.
The Honourable the Railway Member is quite aware of it.

Tae HoNOURABLE Rao Bamapur S;ik A. P. PATRO: If this Com-
mittee’s recommendation is to be accepted, there is no use of having this
Report and all this discussion. The Report of he Public Accounts Com-
mittee stands there as it is, a matter of opinion. It has no connection with
the Railway Committee’s Report. The two are quite different and distinct.

Tue HoNourasLE MR. R. H. PARKER (Bombay Chamber of Commerce):
8ir, I would like, in the first instance, to express my appreciation of Sir Ralph
Wedgwood’s work. I was in Berlin at an International Conference on Trans-
port matters in July and I gathered there that he was regarded as * the British
Railway Brain ”. That I believe to be true. One most peculiar thing about
the Report is this : the reference is for a report on matters including the ques-
tion of ‘effective co-ordination between road and rail transport”. Now,
there is quite a lot of reference to co-ordination between motor and rail trans-
post but no reference at all to the five million bullock carts! Why, I do not
know. Everyone knows the enormous damage they do to roads : they pro-
bably carry more than anybody else. That, I think, is a most unfortunate
and in a way rather serious omission, because it must mean that certain of the
recommendations, not having taken into consideration the bullock cart ques-
tion, cannot be regarded as sound as they might be. T think, for instance,
section 143 inclines to excessive restriction resulting in a lack of healthy
competition. It is certainly not a fact that all competition results in waste.
That seems to be rather the point of view that they take. Then section 144
suggests that fares ought to be fixed absolutely. I must say that I think
that it isa very difficult thing to do, If you fix them, I still do not
know how 'you are “goiig to enforce them. You would want a special
1D, 88 farge #s the' Boviet' O.G.P.U. or something of that kind.
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(An Homourable Member : ‘ You might get a rebate.”) Seotion 145 deals
with the question of special regulation of public goods by road transport.
Here there seems to be an inclination to regard feeder services to the Railways
as being the only services likely to be of any advantage. I think myselfthat
each case requires to be dealt with on its own particular merits. There are many
.0ases where even.a parallel service to the railway is necessary. The motor
-transport service or the bullock cart does give a very different type of service
because it i8 a service more or less from door to door and from village to village
while you could not afford to provide a railway station at those mtervals.

Another recommendation is, I think, bad, and that is the restriction as
to the class of goods which may be carried. If you are going to have any res-
triction of that kind, I would suggest that you ought to have a restriction of
the class of goods that are not to be carried and not a restriction as to the exact
type of article to be carried.

Bection 146 deals with the regulation of priv:;te lorries. I quite agree
that private lorries should be governed by the same regulations as the public
service lorry as regards safety and such matters as are dealt with in section 142,
but I would like to remind the House of what Sir Frank Noyce said in another
place on the 4th September last year during the disoussion there on the Motor
Vehicles (Amendment) Bill where he said : '

*‘ My Honourable friend raised the question of the private lorry and I think it might
make things easier, shall I say, if I said at onoce that I agree with the point he raised. I
‘should like to make it perfectly clear that we have no intention of interfering with the
ptivtt?’lorry oarrying private goods, carrying goods belonging to its owner and no other

I hope the Government of India will remember their views when they are
oonsidering this point. :

Section 161 deals with passenger road services and says that all Railway
Administrations should immediately examine the possibility of engaging i
passenger road services. I am not quite clear here why it is suggested that
the proposals should be submitted to the Provincial Governments. Possibly
the Honourable the Chief Commissioner for Railways can throw some light on
this point. I certainly agree that Railways should be allowed to operate metor
services on exactly the same conditions as others.

Section 162 deals with freight road services and expresses the view that
there is little, if any, advantage to a railway in providing parallel freight ser-
vices on the road. As I have already said, I do not agree with this view.

Then I would like to come to the part where they deal with the question
of finance. With much of that I am in agreement. I have always said that
nothing more than a reasonable rate of interest could be expected on the large
sum which is invested in the Railways and I have more than:.once urged that
8 reserve fund ought to be created. In some respects the Committee do take
"' a rosier view than I do. I do not feel at all satisfied that
. 1 ra. " Rs. 30 crores is a proper sum to have in the Depreciation

o ‘fund. 1 would put it probably at Rs. 260 crores, certainly
joot less. T cantiot see how it is possible to.accopt & figure of less than 5 pee
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cent. of the capital at charge in an undertaking of this kind as a reasonable
sum to have in your Depreciation fund. (4dn Homourable Member : ‘Five
gzc‘ent. ?” They suggest a fund of Rs. 30. crores. As regards the Reserve

d, personally I think Rs. 50 crores would be appropriate. That is a good
figure. Then there is a reference to amortisation. In dealing with this you
have to bear in mind that if you are wanting more money for expanding
undertakings, there i8 no partioular point in amortisation of your existing
debt. I think the Committee are on dangerous ground there.

Tue HoNouraBLE Sir SULTAN AHMED : Will the Honourable Member
say how he arrives at that figure of Rs. 200 crores ?

Tax HoNouraBLE Mk. R. H. PARKER : Well, briefly, your rough and
ready method of getting at a proper Depreciation fund in an undertaking which
has been going on for a long time and which is likely to go on for a long time is
the sum (about half the cost of the assets) which would increase to the cost of
. the assets at the future date on which the average of those assets would die,
the use of them would expire : that i8 it roughly.

I think the Committee are on dangerous ground in section 209 of Chapter
X1V. They refer to the custom of Company-managed Railways charging the
cost of replacement by a like asset to revenue and the balance, representing the
additional cost of improvement, to capital. But in the next paragraph they
confuse the issue by suggesting that an additional burden could properly be
thrown upon the depreciation fund. You can only properly charge to the
Depreciation fund something which has in fact been put into that fund. The
amount which you normally have to provide in the Depreciation fund is the
original cost of an asset less the residual value, and when an asset is taken out
of use, that can be the only sum properly charged to the Depreciation fund.
If you charge anything more to that fund you are taking out of it something
which is not there and you are understating the cost of your new asset upon
which your future depreciation must be calculated if the amount in the fund
is to be found adequate to provide for the asset at the end of its life. In one
way, a8 I have observed on previous occasions, I think you are putting in too
much to the fund, because you are not contributing on the Sinking fund basis
and you are ignoring the incidence of interest.

There are one or two other points I would just like to touch on very briefly.
In paragraph 74 they say they consider that many administrations have been
too lavish in their capital expenditure and they suggest an annual return of
10 per cent. on all proposed capital projects. Broadly speaking, I think that
is extremely sound but I think you must take a rather broad view of the subject.
You must not necessarily say, ‘I am going to make 10 per cent. more "
Sometimes you have to protect revenue which you would otherwise lose.

Then, on the question of recruitment of staff, I think both the members
of the Committee and the Honourable the Chief Commissioner for Railways
are agreed with my point of view. In the public utility service which I manage
we take a purely business point of view. If we can get an Indian who can do
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the work properly we naturally take him on, partly because it is cheaper, bt
also it is our policy and if we cannot we go somewhere else. And that is, I
think, the only line to take.

I think there is danger in connection with purchasing through the Indian
Stores Departraent. I do not mean that it should not be done always. I
mean it cannot necessarily be done always. For instance, you may have to
have double examination which is both waste of time and money, and I think
you want to be a bit gentle on that point.

Then as regards advertising, I am entirely of opinion that advertising
ought to be tried out. I myself tried it out rather against my own belief and
I must say it was a great success. '

As regards reductions in rates, my belief is that a railway will be giving
itself the best chance of making a good profit if it improves its services rather
than reduces its rates.

That, Sir, is all that I can say in the time at my disposal.

Tae HoNouraBLE Panpit HIRDAY NATH KUNZRU (United Pro-
vinces Northern: Non-Muhammadan): Mr. President, the Wedgwood
Committee was appointed to make suggestions for improving the net earnings
of the Railways and for placing the railway finances on a sound and remunera-
tive basis. By reason of the obligation laid upon it by Government, it has
considered various subjects and made recommendations with regard to many
matters which though they may not be original deserve the serious considera-
tion of all those interested in Indian Railways. Those suggestions may have
been made over and over again by representatives of the Indian public and of
Indian business men, but they gain inimportance because of their reiteration
by the Wedgwood Committee with all the authority that it could command.
If I were to single out any one subject in order to illustrate my remarks I would
refer to the recommendations made with regard to third class passenger traffic.
If I may refer to another important matter. We have been exercised a great
deal over the competition between rail and motor transport. I am glad to sce
that the Committee recommends that all omnibuses at present on the roads
should be licensed. That I hope will enable the various suggestions that it has
made for the consideration of rail and motor transport to be discussed in a calm
atmosphere. The subject is one that is bound to rouse strong feelings and we
should do all we can to try and mmpress on the public that it is our earnest wish
to reconcile interests that are divergent but not ultimately conflicting. In
my opinion some of the recommendations on this head go too far, but in view
of the procedure that has been adopted by Government as announced by my
Honourable friend the Ra.ilvgny Member in another place, let us hope that the
conclusions that are finally arrived at will be such as to carry the assent both
of the Provincial Governments and of the interests concerned. There are
many other recommendations to which I should like to refer, the recommenda-
tions for reduction of expenditure, for increase of revenue, and for dealing with
goods traffic, recommendations regarding rates and fares and recommendations

ing the accounts and the financial and general administration of the
Railways. But unfortunately the Committee travelling outside its terms of
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reference has expressed opinions on matters which overshadow in importance
the recommendations made by it in regard to the subjects falling within its
terms of reference. Those matters are of such fundamental importance that
one is obliged to refer to them on an occasion like this. I greatly regret that
I should have no time to refer to some of the constructive suggestions made
by the Committee, but this is due to no fault of mine.

I know, Sir, that the points to which I refer have been dealt with—both in
the other House and in this but my excuse for referring to them again is that
I shall not go over ground that has been traversed already. I shall refer first
to the question of importing foreign agency for certain purposes as recommended
by the Committee. I shall not deal with it because my Honourable friend the
Railway Member has given a thoroughly reassuring answer on behalf of Govern-
ment on that point. If he will allow me to say so, his reply shows that even
at the present time, even with the present constitution of the Government of
India, an independent Indian Member can do something in order to get Indian
opinion on cardinal matters accepted by the Government of India. (Applause.)
For illustration, I would refer to the position taken up by the Railway Depart-
ment with regard to the Press Liaison Officer. The other day my Honourable
friend Mr. Maxwell said that Government found it impossible to get a competent
Director of Publicity in India, and today my Honourable friend the ‘Chief
Commissioner said that the Railway Board were of opinion that men of proper
journalistic experience and ability could easily be hadin this country! Could
there be a more glaring contrast between opinions expressed by two Depart-
ments of the Government of India—one presided over by an Indian and the
other by an European ?

Tue HonouraBrLeE S GUTHRIE RUSSELL: S8ir, I thiuk in fairness
to the Honourable the Home Member, I must say that the functions of the
two officers are entirely different.

. Tne HoNouraBLE Panpir HIRDAY NATHKUNZRU: I will not quarrel
with my Honourable the Chief Commissioner for standing up for Government.
That after all is his job. But in view of the duties assigned to the Press
Liaison Officer by the Committee and the duties expected of a Publicity Officer,
any one can see whether there is any substantial difference between
the two.

Now, Sir, I shall pass on to other questions which seem to be of cardinal
importance. The first question that I shall deal with is the financial one.
The Wedgwood Committee has expressed the opinion that Government should
reconcile themselves to the present position and should surpluses accrue
in future, allow them to remain with the Railway authorities for railway
development. Now, the Committee was asked to make suggestions for
improving the revenues ‘‘ otherwise than at the expense of the General Budget ”,
yet it has ventured to ask the Government seriously to consider its proposals
for leaving allfuture surpluses with the Railway authorities. It should have
known that its recommendation would deprive the General Budget of the
substantial revenue that we:expect to receive from the Railways when better
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times come. Now, my Honourable friend the Railway Member made a reassur-
ing statement on that subject also in the other House, but there is, I am sorry
to say, a loophole in it.

Tre HoNourasLE THE PRESIDENT : Please do not read the statement,
you can use it as your own.

Tae HoNoURABLE Panprr HTRDAY NATH KUNZRU: I willnot read it,
8ir. He said, speaking on behalf of Government, that whatever their financial
position might be, it would not ke allowed to prejudice the giving of relief
recommended by Sir Otto Neimeyer to the provinces. Thisis good so far as
it goes, but we have to consider the General Budget of the Central Government
themselves. Now, the revenues of the Government of India may increase.
There is the Report of the Income-tax Enquiry Committee. Action taken by
the Government in pursuance of the recommendations of that Committee may
lead to an increase in income-tax. Other measures of a similar kind may be
taken which will add to the Central revenues. But I trust that this will not
be regarded as an adequate reason for agreeing with the views of the Wedg-
wood Committee and allowing the Railway Authority of the future to retain any
surpluses which might accrue. I hope that my Honourable friend will be able
to make a clear statement on the subject so that no doubt might be left in the
public mind on that point.

The second question relates to the management or purchase of Railways
not managed by or belonging to the State at the present time. Now, I thought
that the policy of State-ownership and State-management had been once for all
acoepted by the Government of India (4n Homourable Member: T hope not.”)
when the Acworth Committee’s Report was considered by the Assembly. But
my Honourable friend the Railway Member’s remarks on this subject in the
debate in the Assembly tend to show that Government are weakening on this
subject. He says that when this matter is considered the previous declara-
tions of policy made by Government would be fully borne in mind and that
before any change of policy is decided on by the Government of India the
fullest opportunity will be given to the Legislature to consider the matter. 1
do not see how any need for the consideration of the matter arises.

The Government of India have, contrary to our views, already failed to take
steps to acquire the M. and 8. M. R., the R.and K. R.and the B. and N.-W. R.
Is it intended, Sir, to allow Railways not in the hands of the Government to con-
tinue to be Company-managed indefinitely ¥ The only ground given by the
Wedgwood Committee for making a recommendation in favour of Company-
management is that the basis on which the Acworth Committee recommended
State-management had not been accepted by Government in practice. Now,
Sir, is that so ? I turned to the Report of the Acworth Committee yesterday
to find out in what respect its recommendations had been departed from. The
Wedgwood Committee states that the Acworth Committee recommended that
railway revenues should be completely independent of general revenues and
that Railways should not be asked to contribute to the general revenues. Now,
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I draw the attention of my Honourable friend the Railwsy Mexaber 4o para
graph 75 of the Acworth Committee’s Report in which the Committee while
axpmdng:le opinion that it would be desirable to leave all surpluses with the
Railway Board, goes on to say :

“ But we desire to point out that this iy not neceasarily involved in the separation of
the Railway Budget. It would be possible, however undesirable, for the Government to
impose a gurtax on railway traffic such as is now in foroe, or even to call upon the Railways
for an emergency contribution to the necessities of the State. Neither method would in-
volve interference by the Finance Department with the Railway Department’s oontrol of
its finanoes .

This makes it clear that the Committee insisted only on freedom in financial
administration being granted to the Railway Board and not on their
exemption from contributing to the general revenues.

Now, there is one other expression of opinion or rather one other fact
recorded by the Acworth Committee which also is deserving of being seriously
considered by Government. When considering the question of the future
‘management of Railways the Acworth Committee pointed out that the Govern-
ment of India in their Despatch to the Secretary of State, dated the 17th
August, 1917, had stated that it was their

* unanimous view that so far as officiency is concerned, there is really nothing to choose
between a Company-managed line in this country and one under State-management .

Now, it was a great thing that in those days the Government of India
should bave said to the Secretary of State that in their opinion State-manage-
ment could be as good as Company-management. I think that was a definite
triumph for those who were advocates of State-management. And this is
not all, Sir. The considered opinion of the Railway Board in a written state-
ment which they submitted to the Acworth Committee was that— ,

* Judging from the evidenoe of results and from our own experience in administration
t.ho:: is tno gsound for supposing that either gystem of management is intrinsically superior
to the o .

Well, since then, Sir, our experience has gone to show that State-manage-
ment is definitely preferable to Company-management. There is no time for
me to go into details but any one who is conversant with the discassion of
Railway matters in the Central Legislature will bear me out when I say that
in the last resort the responsibility for disposing of all questions whether
financial or administrative in all Railways, whether State-managed or Company-
managed, has fallen on the shoulders of the Government. This was one of
the strongest points which led the Acworth Committee te decide in favour of
State-management. 1 hope, Sir, for these reasons that the Government of
India will not think now of going back on the policy aecepted by them after
full consideration of all the issues involved in it. If they do, the Report of the
Wedgwood Committee, instead of being seriously considered even on those
points on which its recommendations appear to me to be of value, will raise such
strong prejudice, will rouse such strong feélings against itself, will be met with
such invincible hostility by the representatives of the public, that the best
interests of the Railways would thereby be adversely affected.

Now, 8ir,as my time is over, I will not refer to other points
but perhaps you will allow me, Bir, just balf a mioute to refer
t¢ one more topic. The Wedgwood Committee Report has given
MB9CS v
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a certificate to Indian Railway authorities for the efficiency of their
management. I do not grudge it. I am always glad to hear good things said
about our Railways and I can say from my own experience that the Railway
Department have exercised their brains very considerably in connection with
the handling of third class passengers during the last 20 years. Indeed, in
important melas, apart from mistakes here and there, I am free to confess that
their management in the United Provinces is, on the whole, a credit to them.
But, when it is said that the charges made by the Railways in India for services
rendered by them are the lowest made in any country, I think I must demur
toit. The Wedgwood Committee has given figures on that point. There is no
doubt that the charges, if you take merely the absolute figure, the charges are
lower here than in any country except Japan. But if you consider these
figures in relation to the relative earnings per capita, I am sure nobody will say
that either the railway charges here are the lowest in the world or even ade-
quately low. Another important point which ought to be borne in mind in this
connection is the amenities provided for third class passengers in this and other
countries. I am not familiar with the U.S.A. and with many of the other
oountries mentioned in the list in this Report. But I have travelled in Great
Britain and France. Well, I have nothing to say with regard to third class
traffic in France because I think nothing of it but, so far as Great Britain is
concerned, there is no comparison whatsoever between the amenities provided
for third class passengers there and in this country. Who thinks in England
of travelling in any class except the third ? (An Honourable Member:  Quite a
lot of people ’.) Well, those who have plenty of money and want to spend it in
some way or other may not travel third class, but nobody merely for the sake
of comfort need think in Great Britain of travelling in any class but the third.
Well, if the Railway authorities here carry out the recommendations made
by the Wedgwood Committee for the improvement of third class travel, then
I think they will in a measure justifiably be able to come forward and say that
for the charges that they are making they are providing a fair return in the
shape of travelling facilities and comforte for passengers. The recommenda-
tions made on this subject by the Wedgwood Committee are among the most
important of their recommendations and it is finally on the degree to which you
carry them out that your ability to cope successfully with motor transport
will rest.

Sir, I do not wish to take up the time of the House any more but I do hope
that when my Honourable friend the Railway Member speaks he will be able
to make a reassuring statement on the questions of policy which I have ventured
to bring to his notice.

The Council then adjourned for Lunch till a Quarter to Three of the Clock.

The Council re-assembled after Lunch at a Quarter to Three of the Clock,
the Honourable the President in the Chair.

Tae HoNourAaBLE MR. P. N. BAPRU (United Provinces Southern : Non-
Muhammadan) : 8ir, may I, with your permission, first join in the welcome
which has been extended to our respected Railway Member by my Deputy
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Leader, the Honourable Mr. Hossain Imam. 8ir, during the short time that
he has been here, Sir Sultan Ahmed has distinguished himself very greatly
and we of all provinces, not only of Bihar, are proud of him. '

Sir, I am not unappreciative of the valuable work which the Wedgwood
Committee has done, and if I strike a critical note, it is because there are wider
issues which have to be considered by the Council and it is in regard to these
wider issues that we find ourselves in disagreement with the recommendations
of the Wedgwood Committee. Sir, when the Committee was appointed, the
reason given for the exclusion of Indians from it was that the Government
wanted it to be a technical committee of experts, who would be free from any
political bias. It was thought that the association of Indians with a com-
mittee of this character would make the report of a tendentious and political
character. Indian opinion, as the House will remember, was against the
appointment of an exclusively British committee. Further, it was urged by
-Indians that foreigners were not acquainted with the actual conditions of this
country and were not likely to produce a report of much value. It was thought
that the problems would be new to them, that they were unacquainted with the
peculiar conditions which obtained in this country and that they were not with-
out the co-operation of those who have an interest in the country, likely to arrive
at satisfactory conclusions. Sir, the Report of the Committee, if we examine it
from a wider point of view and not merely from the technical point of view,
justifies the apprehensions that were entertained in regard to it. I recognise
that the Report is written in excellent style. I have enjoyed reading the
Report myself. But I also find that the Committee have travelled consider-
ably beyond the terms of their reference and have shown a distinct—I will not
say racial bias, but a distinct political bias in the handling of some difficult
and important problems. Sir, I do not suggest that all their recommenda-
tions are to be condemned. I am particularly impressed with their recom-
mendations in regard to third class travel, and I should like the Government
to give special attention to the recommendations made with regard to the
provision of amenities for third class passengers. But on all big issues, the
line that they have taken is one which is not likely to commend itself to Indian
political opinion. Let me briefly refer to the circumstances under which
this Committee was appointed. The Neimeyer Report took the view that the
condition of our Railways was grave and disquieting and as the relief which
they contemplated for the provinces depended upon the solvency of railway
finances, they suggested a thorough examination of railway finances. An
examination of the financial position of the Railways was made by the Public
Accounts Committee of the Legislature and the Public Accounts Committee
also suggested that the Government of India should obtain the services of an
expert to conduct an examination into the whole question of railway finance
so that we may be able to take steps and improve the unsatisfactory condition
of railway finances. Both Sir Otto Neimeyer and the Public Accounts Cox'n-
mittee wanted a committee which would make the Railways a commercn}l
proposition from the point of view of the Indian taxpayer, which woplq make it
possible for the Central railway revenues to be increased and provincial deve-
lopments made possible. Sir, the Railways have cost us about Ra. 800 crores,
and the scheme of Sir Otto Neimeyer is based on the assumption that Railways

will begin to pay their quota under the separation convention to the Central
o3
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revenues. Now, the provinces will not be able to get a share of the Central
revenues until the Railways begin %o pay. In the last cold weather, Sis
Guthrie Russell suggested that a sum of Rs. 63 crores due from the Railways
on secount of the Depreciation fund and the geneml contribution under the
separation convention should be written off. It will be within the recollec-
tion of Sir Guthrie Ruseell that I was generally inclined to agree with that
proposal, and though 1 was not unaware of its possible political results and
implications, I was generally inclined to favour that proposal for the reason
that I was anxious that the proviaces, which are starting on a career of res-
ponsible government, should be able to do so under conditions which will
ensure the success of provincial autonomy. The Committee, surprisingly
enough, say that the Railways should no longer be looked up toasa possible
source of revenue for the relief of general taxation. We are just going to be
mere debenture holdezs and we are not going, according to them, to have any
furthes interest in railway finances. Our provinces cannot luuk to any relief
from an increase of railway revenues. That isa recommendation which we
om this gide of the House cannot accept and I hope that Government tvo
will not accept that part of the recommendation of the Wedgwood Committee.
Sir, the whole object of the inquiry was that our Railways should be made g
selvent proposition, a paying proposition, fram the taxpayera’ point of view.
And T would say that the Committee have not, in recommending this parti-
eular proposal, kept that point of view in mind. It is not enough from our
point of view that the Railways should be able to pay the interest charges. The
whole basis of the separation convention has been attacked by the Committee,
and that is a very serious matter from the point of view of the general tax-
payer who wants the Railways to pay, and who wants Central revenues to be
released, for the development of the provineial services. The Committee
bad restricted terms of reference and they have gone much beyond the terms
of reference. Now, the gentlemen who constituted the Committee were very emi-
nent practical railway administrators but I do not think that they were statesmen
and politicians. Questions, for example, kike those of Company versus State-
management raise wide political isgues, They cannot be looked at from the
mere commercis} point of view. Political principles are involved in arriving at
comclusions in regard to them. I have never heard the Labour Party in England
which stands for the nationalisation of Railways asking for the opinion of railway
experta on the question whether Railways should or should not be nationalised.
I personally do not look upon Railways as a commercial concern. I look upon
shem as a public utility service, and therefare I have always been in favour of
greater State control, intervention and regulation ; and it is not from the point
of view of Indian exploiting interests that I want Railways to be nationalised.
I want this process of nationalisation of Railways to continue because I think it
is only in that way that we cap improve the condition of the Indian workes.
I shink the Indian warker under a State-owned railway is better off than under
a Company-managed railway. Rix, we had some experience of how railway
companies handle strikes in the case of the B.N.R. I would therefore say
that that point of view was completely absent from the mind of the Committee
when they recommeaded that the whole question of State versys Company
sailways should be ve-examined.
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Then there is another suggestion to which I should like to invite the asten-
tion of the House. They suggest that new scales of pay may prove insufficient
to attract the right type of recruits in certain grades. They ate, generally
speaking, opposed to the new scales of pay introduced in 1933-34 for thé
reason that those new rates of pay will not prove adequate for the recruitment
of Europeans in the gazetted ranks. Now, they proceed upon the assumption
that European recruitment is necessary, an assumption which ean only be
attributed to their general bias considering that they were in this country fot
only a few weeks. They have also suggested the creation of new posts, such
88 the Railway Information Officer. They have also suggested that new Deputy
Agents should be appointed. I was glad to find that on the question of the
Central Press Bureau 8ir Guthrie Russell does not take the view which was
taken by the Enquiry Committee. Now, 8o far as this question of pay is con-
cerned, there are one or two considerations which must be borne in mind.
We have to bear in mind the income per capita of the average man in India.
The national income in India is much lower than the national income in England
and other western countries. There must also be some relation between the
salary that yvou pay to your superior staff and that which you pay to your
inferior staff. I believe there is no country where the diflerence between the
salaries paid to the superior and inferior stafls is so great asin India. These
were points which were absolutely ignored by the Committee in making the
recommendation that they did.

Then, generally speaking, I am opposed to all the recommendations that
they have made in regard to the Europeanisation of the services.

Then, there is another point on which I should like to say just a few words.
I think that they have not a clear conception of what the Federal Railway
Authority is intended to be under the new constitution and their recommenda-
tions are likely to free that Authority from the control of the responsible
Government of the future at the Centre. They want the Authority to have
the power of raising capital for railway expenditure. I think that that is
financially absolutely unsound. If such a power were vested in the Federad
Railway Authority then that Authority would be free from the control of the
Federal Government so far as the raising of loans in the market was concerned.
The Federal Railway Authority would also become a competitor with Provin-
cial Governments so far as the raising of loans was concerned. I think that
that is a recommendation which we on this side of the House cannot suppors.

Tae HonvourapLe THE PRESIDENT :  Your time is exhausted. Please
bring vour remarks to a close.

Tae HoNourarLe Mr. P. N. SAPRU : I have a very great deal to say
and it is very difficult to say it within a very short time. But I would just
add one word more and that is that they have not taken into consideration
the fact that our total working expenses in this country are very high. I have
certain figures about the wages bill of our Railways and also about the total
working expenses on our Railways. I will not go into those figures but .I
should like to point out that our working ratio is very much higher now than it
was in the pre-war period, and I should have thought that a Committee of
experta would have examined the question of the working ratio of Railways

also carefully.
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Sir, as I have exhausted my time 1 would just content myself with saying
that I cannot support the political part of the Report of the Wedgwood Com-
mittee. So far as the technical part of the Report is concerned, undoubtedly
there is much that is of value in it. Therefore, 8ir, while dissociating myself

from the political part of the Wedgwood Committee’s Report, I would support
the amendment of my friend the Honourable Mr. Hossain Imam.

*Tae HoNouraBLE MR. KUMARSANKAR RAY CHAUDHURY (East
Bengal : Non-Muhammadan) : I rise to support the amendment moved by my
Honourable friend Mr. Ramadas Pantulu. When the Wedgwood Committee
was appointed I pointed out that it was not wise to import people from outside
with their foreign bias, and submitted that we should rather send out some one
in authority here to foreign countries to study how Railways are being adminis-
tered there so as to profit by the experienog thus gained, and I think my fears
have been amply justified by the resulte obtained from the Wedgwood Commit-
tee. What are the main recommendations of that Report ¢ They are: that
the Railway Authority should be composed not of men who have any experi-
ence in railway affairs in this country but men of general business
experience imported preferably from abromjl who slgould act merely as directors
85ra of joint stock companies receiving fees for attendance,

’ leaving wide powers in the hands of the Managing Director
and the Railway Board ; that Accounts Officers should be placed more exclu-
sively under the control of the Railway authorities than now and made inde-
pendent of Government control, that no contributions should be made to the
Government of India or to the provinces for a long time to come; that the
Railway Authority should have its office located at Calcutta, far off from execu-
tive control by the Government of India, who should be treated merely as deben-
ture-holders and that they should be authorised not only to deal with the Rail-
ways which are the property of the Government as they like but raise further
loans upon it independent of the Government and without the liability of making
any contribution to the ooffers of the Government who are the proprie-
tors by way of profit. Then they propose that the Railways should be adminis-
tered not on an economic basis but on a commercial basis as if it were not a
national but a proprietary concern and funds should be raised for creatin
large reserves in various ways lying idle in a well as is being done in some
the Indian States in India at the expense of the people at large by not lowering
the rates and fares for passengers and goods traffic and creating further posts
and departments and filling them by men from abroad. 8ir, Mr. Satyamurti
when he opened discussion on this subject in the other House observed as
follows : . ‘

* This Committee was appointed on & recommendation of the Public Acoounts Com-
mittee into which I was led to acquiesce by the very plausible language of my esteemed

Tre HoNouraBLE THE PRESIDENT :  Please drop the quotation from the
other House.

* Not oconnected by the Honourable Member.
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Tue HoNoUraBLE MR. KUMARSANKAR RAY CHAUDHURY : I am
only referring to it on the ground that the object of the appointment of the
Committee was stated by the Honourable the Finance Member as follows :

I was led to acquiesce by the very plausible language of my esteemed friend the
Honourable Sir James Grigg, the Finance Member. You must have heard him swearing
at the Railway Board, their methods of extravagant expenditure and the keen——"

Tre HoNouraBLE THE PRESIDENT : Order, order. It is not usual for
any Honourable Member to quote a passage from a speech delivered in the other
House during this session. That is a parliamentary practice which has been
steadily enforced in this House. If you wish to say anything about it, you can
speak in your own language about it, but you should not quote that speech.

Tre HoNourABLE MR. KUMARSANKAR RAY CHAUDHURY : Thisis
what the Honourable Sir James Grigg said. I am quoting the effect of his
speech. What he said purported to be this. He wanted a Committee to be
appointed to check the extravagant expenses of the Railway Board. When
this Committee came, I thanked them for pointing out how, while there are the
military and civil administrations which I would rather prefer to call the police
administration of the country, there is another administration, namely, of the
Railways of India, which may be called uncivil and it is rotten from top to
bottom. Like the other administrations it is not only overladen at the top but
also at the bottom—by the large number of fictitious gangmen who are not to
be found on the lines but whose names appear in the books of the Railways
and who only appear at the time of drawing their pay, paying handsome contri-
bution to those above them from out of it. Then there is the cost of extrava-
gant repairs which are repeated again and again and charged for but never
performed, to swell the cost of the Railway Administration and the excessive
quantity of stocks purchased from abroad instead of being manufactured here
a8 need arises, for which of course the Member in charge now apportions the
blame upon the broad and unsuspecting shoulders of the Members of the
Legislature. Now, 8ir, if the recommendations of the Wedgwood Committee
Report are given effect to in full and the Railway authorities are made absolute
masters of the situation without either the Government or the Legis-
lature having any effective control over them, until the Railway authorities
become insolvent, I am afraid that state of affairs would be reached in no time
and the whole of the Railway Administration would come to a collapse.

Coming now to the speech of the Honourable Sir Sultan Ahmed in the other
House, I find this is what he suid about supervisory technical establishments at
page 723. I will only give the substance. With regard to the subordinate
supervisory establishment he said that his remarks about the commercial
department applied to them and that provided suitable candidates were avail-
able here he would recruit them from Indians alone. Barely a month has
%aaaed and what does the Honourable Sir Guthrie Russell say on this point ?

e says that there are no suitable Indian officers to fill those posts, that Euro-
peans have to be imported and that they cannot be imported on a temporary
basis and must be appointed on a permanent basis. Some friend over there
said that there were two Members speaking in different tones, one European and
the other an Indian. Here you have a difference in the same Department
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between an Indian and an European. If such differences oocur so soon I do not
understand what is the value of any guarantee given by the Member in charge to
this House or elsewhere ?

Tue HonuugasLe Mr. V. V. KALIKAR (Central Provinces: General):
8ir, this Railway Committee owes its origin to the remarks made by Sir Otto
Neimeyer and the demand made by the Pablic Accounts Committee for examin-
ing the railway accounts and placing the finances of the Railways on a sound
basis. When the personnel of the Committee was announced, we on this side
of the House at the time of the Railway Budget protested against the personnel,
because we knew that the gentlemen who were being imported from abroad to
inquire into the finances of the Railways and make suggestions were not acquain-
ted with the actual facts and the condition of agriculture and commerce of
India. We, therefore, apprehended that a Report which would be appreciated
by the pubhc in India would not be produced by this Committee. And our
apprehensions have proved correct. Bir, the Public Accounts Committee made
8 demand for examining the finances and suggesting ways and means by one
expert and in spite of that the Government of India appointed a committee
of three who practically were unaoquainted with the oxrwmstanoes of India.
It is quite natural that the Report which has been submitted is not appreciated
by everybody. I do not say, Sir, that there are not good points in the Report
of the Railways Enquiry Committee. There are certain good points in the
Report as regards the technical department. The other points and suggestions
made by the Committeec are quite opposed to the views held by politically-
minded people and even by laymen in India. Therefore, the charge is made
agamst the Report of that Committee that the aims of the Committee are to
Furopeanise the services of the Railway Administration in India, to take control
of the Legislature which is being exercised up till now by the Central Legislature
over Railway affairs and to make the administration more costly. Sir, it ia
said that they have not made any recommendations which go to substantiate
the charge that has been levelled against the Report that the Committee has
brought forward a Report to Enropeamse the services. Sir, I would refer
to their suggestions about certain appointments. They say that the Principal
of the Jamalpur 8chool should continue to he a Europea.n of experience.
they say that 25 per cent. of the appointments in the mechanical department
should continue to be filled by young men of European domicile, that the super-
visory posts in the workshops should be filled by persons of Europesan extrac-
tion, that the recruitment for some of the higher posts in the advertisement and
publicity department and the commercial department should be made in Great
Britain. They suggest this on the ground that it does not appear to them that
Indians of requisite qualifications are available. Indeed, for the proper develop-
ment of the Department it is in some respects at a disadvantage.

Then, Sir, they say that, with regard to the creation of a new appointment
of a Press Liaison Officer, that a young and enterprising journalist from Great
Britain be invited to take over the task of organising the office of the Railway
Board. Now, in view of these suggestions, Sir, I put it to the House whether
they would come to the conclusion that they have recommended for Indianisa-
tion of the services or the Europesnisation of the services. Sir, in regard to

-»
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this last appointment to which I referred just now of a Press Liaison Officer, the
words used by them are such that anybody can draw the infetence that the aim
of the Committee is to appoint a European officér and not to give a chance to
any qualified Indian. nk God, Bir, that the Government of Indis and our
Honourable friend the Railway Member has given an assurance in the other
House and 1 hope he will do so here today that he will appoint Indian officers
to the posts if he finds Indians of the requisite qualification in India. But, Sir,
the suggestions of the Railway Committee lead one to the conclusion that it ts
their aim to anti-Indianise the services of the Railways in India and not to
give a fillip to the Indianisation of the services in that Department.

Sir, another charge against the Committee is that they have gone beyond
their terms of reference. 8ir, they have discussed the question of State-
managemeat versus Company-management of Railways. Now, on this question,
public opinion in India has been fully crystallised and the lower House has
passed a Resolution in, I believe, 1936, to the cffect that Government should
take over charge of those Railways whose contracts were to expire. It was no
business of the Committee, Sir, to make any suggestions on this matter when
they were not invited to do so.

Then, 8ir, my other charge against the Report is that they want to take
away whatever control the Central Legislature has over the affairs of the
Railways by suggesting that the accounts department should be under the
Agent and not under the Financial Commissioner. Sir, the Public Accounts
Committee have given facts which conclusively prove their point and even the
Finance Member has admitted that the Railways in India are responsible
to some extent for spending money over the budgetary estimate. But, Sir,
here the Wedgwood Committee not only wants to take away the power of the
Legislature but they want to give the go-by to the statutory provisions about
the Auditor General also. They say that the whole of the Railway Depart-
ment should be under the control of the Agent. Well, under the provisions of
the Government of India Act the Auditor General is the only man who is
eatitled to examine the accounts and bring pressure on the administrations of
the Railways so far as the expenditures of the Railways are concerned. So,
8ir, I think I am correct in saying that they have gone beyond the terms of
reference when they were not invited to make any suggestions on these points.
Not only that, Sir. They want to create further trouble in the provinces on
account of the suggestions about rail and road co-ordination. The road trans-
port business is completely in the jurisdiction of the provinces. I do not at
all say that there ought to he no suggestions for co-ordination between rail
transport and road transport. But my view is that suggestions should not be
made in such 8 way that the monopolistic position of the Railways should be
strengthened and motor transport should be crippled. This branch of transport
is of very great interest and is much appreciated by poor peasants where there
are no railways. They are of very great interest to the small industries which
ocan take their goods at a very small cost to the markets, and at the same time
they provide some pressure on the Railway Administration who have now begun
to realise their difficulties and have begun to treat third class passengers more
civilly than they used to do in the past. This useful and most important
branch of transport should not be stopped by suggestions like this. 'l‘he
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Committee have assumed that the Federal Railway Authority will be indepen-
dent of the Federal Government. They have made this assumption indirectly
by making a suggestion that the Federal Railway Authority will be entitled to
float a loan in the open market as if the Federal Railway Authority would be
a separate authority and not a department or branch of the Federal Govern-
ment of India. The Federal Railway Authority, according to me, will be &
department of the Federal Government and as such, one department of the
Government should not be allowed to float a loan in the open market without the
consent of the Federal Government. That will also recoil on the provinces.
The position of the provinces is quite different from that of the Federal Railway
Authority. Therefore, I submit that these suggestions of the Wedgwood Com-
mittee seem to be too reactionary and therefore Government should not take
action on these suggestions.

m’l‘u HovNourasLe THE PRESIDENT : Please bring your remarks to s
O

Tee HoNourasLe Mr. V. V. KALIKAR: I will in a minute, 8ir. I
therefore submit that though I do not wholly appreciate the view that the
Report should be burnt or destroyed, still, there are so many suggestions in the
Report which seem to me to be 8o reactionary that I would request the Govern-
ment not to take action on many of the suggestions made by the Committee.

THE HoNOURABLE SarparR BUTA SINGH (Punjab: 8ikh): Sir, I must
congratulate the Wedgwood Committee on their most business-like Report.
The Report has definitely pronounced against the policy of restricting road
communication to feed the Railways. The Government of India who pursued
this policy for the last five years, I trust will now help the opening out of com-
munications and will no more insist on Provincial Governments restricting
their road programme. The one thing that emerges clear from this Report is
that in days of prosperity capital was lavishly spent ; and now our Railways
are over capitalised. The only radical remedy is to pay off some of the bor-
rowed capital, and to reduce interest as far as possible.

The economies and improvements recommended by the Committee should
be adopted and are likely to effect substantial savings. The recommendation
to abolish first class accommodation on all branch lines is sound. There should
be only two classes even on main lines, the first and the third. The reduction
in fare for the first class will attract larger traffic.

The recommendations to earn additional revenue is sound. There is only
one source from which revenue can be drawn, that is prosperity of the people.
A slight rise in prices is reflected in the increased income of the Railways in
the current year. It has falsified the prediction of our financial advisers as well
88 that of the Wedgwood Committee. Just imagine if this vast population
could enjoy holiday trips as they do in Europe, the income of the Railways
may expand beyond our wildest computations. -

I am sure it would pay the Railways if they have an Indian business man
at the head of the commercial side of all our main railway systems. Railway
Administration should be decentralized. The Railway Board and the Federal
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Authority should only deal with larger questions of co-ordination, etc. ; and
set the local Administration free to work their system to the best advantage of
the provinces they serve. There should be closer touch between Railway
authorities, commercial classes and Provincial Governments.

Finally, the Committee proposes the setting aside of Rs. 30 crores a year
and placing it in a Depreciation fund. The Depreciation fund, I presume is to
be used for repairs and small renewals. 1 would strongly recommend, that
instead of sterilizing Rs. 30 crores a year, Rs. 20 crores a year should be spent
in carrying out renewals and in using our workshops to the full. The Rail-
ways should be directed within five years to manufacture all their require-
ments in India itself. If the demand of the Railways for locomotives, etc., is
too small, there is no reason why railway workshops should not cater for the
army and private demand for motors and the like and thus provide employ-
ment for the unemployed. The remaining Rs. 10 crores should be used for
redemption of debt as the revenue of the Railways increase, larger sums should
be used for the payment of Railway debt. Government should take steps for
funding of this debt on a reasonable basis. Money both in England and India
is cheap and special measures are necessary to take advantage of the money
market. Government is in a position to take such measures.

Tar HoNouraBLE Hasr 8yep MUHAMMAD HUSAIN (United Provinces
West : Muhammadan) : Sir, the Report and its contents have been thrashed
out 80 much that really it is not necessary for me to spcak at length on the
subject. In the press as well as on the platform of the Assembly and here it has
been 8o much discussed that all the pros and cons have been brought to the
notice of the public and the Government. No doubt the formation of this
Committee was unfortunate. But it is now only crying over spilt milk. The
members of the Committee worked hard and no doubt they spent much time on
their Report and many of their recommendations are good and sound. As
regards their technical recommendations it is not possible for me to
criticisc them beoause 1 know nothing about them. Of the recommendations
which a layman can understand some are good, but I will only deal with those
in which they have gone wrong. I am not going to deal at length with all the
points which, in my opinion, are not quite right but will take up a few of them.
One of those is the power proposed to be given to the Railway Authority to raise
loans without consulting the Government of India. In my view this is too’
big a power and that is one of the recommendations which certainly ought not

to be accepted.

Another point is about filling higher posts by men recruited dircct from
England. There is almost general agreement with what has been said by the
Opposition on that point and it would certainly be a great mistake to accept
that recommendation.

The third point is in regard to the payment of the railway contribution
to the general revenues. I think the Opposition need not labour on that
point as I am quite sure the Government of India will see to it that the contri-
bution which the Railways should make to them is not curtailed, and I think

that is only right.
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The fourth point is the recommendation that the Company-manmd
Railways should not be purchased on the due date. I must strongly urge that
that is a very wrong proposal. Many of the Company-managed Railways
are a great nussance and there is & general all-round complaint as to the man-
agement of those Railways. They are naturally concerned merely with making
money and as much money as they can, regardless of the comforts of the pas-
sengers and of every other consideration. I have myself seen on one of those
Oompany-managed lines that thoy have not even got a wire fencing along their
line, and once I saw an old woman killed simply because there was no restriction
anywhere to prevent people and cattle from getting on to the line at any peint
they had a mind to. There is no doubt that there are a thousand things which
one could bring up against the Company-managed Railways which will do no
vredit to them. I therefore very strongly say that the recommendation in this
regard should not be accepted.

There i8 another thing which the Report does not touch upon but which is
one of the most important matters and that is reilway catering. I know that
an Honourable Member of this House suffered from ptomaine poisoning after
visiting one of the famous restaurants on the N'W.R. This is a matter which
has to be looked into. Great attention has to be paid to catering and parti-
cularly to the matter of the Indian refreshment rooms. They require to be
dealt with very sympathetically, because the prices they are paid are pot nearly
a8 high as the European refreshment rooms receive for their food. I understand
that in the Central Advisory Council meeting held in 1936 it was decided
that only & nominal rent should be charged from those who take up the catering
in the Indian refreshment rooms for the use of the rooms, 8o that they may be able
to run them properly and charge reasonable prices. But in spite of this recom-
mendation that only a nominal rent should be charged, I see that in the Dethi
Division particularly an exorbitant rent is proposed. I have heen told of a
case where the profit of a refreshment room was only Rs. 800 in the year and
where a tax of Rs. 1,200 is proposed to be charged. I think that is very unfair.
The accounts which have been examined and passed by the Income-tax Officer
ought to be sufficient for the Railway Administration and rent should be levied
accordingly so that the food and management of such refreshment rooms may
be kept up to the mark.

The next point to which I wish to refer is the incivility and dishonesty of
railway servants and to the recommendations made in that behalf. There is no
doubt that those recommendations are most valuable. I wish taat the railway
staff, would only act upon half of the recommendations made by the Com-
mittee so far as incivility and treatment of passengers are concerned. I would
point out that the railway organisation in this country comes into contaet
with the public very much more than even the Police Department, and I am
quite prepared to say that one of the causes which has greatly contributed to
the discontent with the British administration, is the treatment which railway
servants meted out to first, second and third class Indian passengers 25 ycars
ago. In those days, particularly, the uneducated people could not differentiate
between an European and Anglo-Indian oreven an Indian who wore ahat. They
were all Sahiblogs and the treatment which the poor third class passenger
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received on the railway, and were kicked and cuffed about, naturally made
these people think that it was the Sakiblog who were treating them like that,
and I am quite certain that that has played a very important part so far as the
general discontent among the masses i8 concernmed. That was 25 years ago,
but I will mention a case of a couple of months ago, a case of my own, which
happened at Delhi. In faet I nearly lost my life, but my time had not come |
I was suffering from high bloed pressure and very acute heart trouble. I
had gone to Delhi to consult a doctor and was staying in the rest roon
where, curiously enough, lifts did not werk between 11 ao.M. and 7 P.M. The
Station Buperintendent, an European, treated me well; he came up to me and said
that he would make arrangements for me to use the lift during these hours,
and that he would particularly instruct the luggage lift man to do se. The
next day when I was going to catch the train I had to cross the overbridge and
for that purpose I asked permission of the Assistant Station Master to use the
luggage lift. In fact I was told by the Ticket Collector to do so. He said, ““ Yes,
Bir, you can go”. I thought I had better ask the Assistant Station Master
and the man said,“No". I said, “I am in a bad condition of health and
suffering from heart trouble ”. He said, ‘ You can use the invalid chair .
I said, “ A man who is six feet high and almost four feet round being carried
by coolies on an invalid chair on top of the stairs with his legs bumping against
the stepsis very risky | Hesaid, ““Icannot helpyou ”.  Then I took his refusal
in writing. And when ] wrote to the Divisional Superintendent, his reply was
that the lift was not tested for passengers ! Itis too absurd. It was tested for
tons of luggage, but for me it was not safe !| However, that type of railway
official must go. I had to walk up the stairs and I had to sit down on the floor
of the bridge almost exhausted and had to wait for five minutes. Then I
went on and lay in my compartment for three hours before I recovered.
I got myself examined by the doctor and he said he would not have been
surprised if my heart had failed and he advised me to remain in bed for three
weeks. That is the treatment which is accarded not to a third class passenger
but a first class passenger. I do honestly hope that the recommendation con-
taiped in the Wedgwood Committee Report would at once be acted upon. I
was not present at the time when some of my friends put a question about
my incident and I did not like to be present at that time. My Party wanted
to move an Adjournment Motion, but I had & talk with some. high official,
and I persuaded my Party not to move the Adjournment Motion. I hope the
matter will be looked into.

So far as oatering i8 conoerned, just one word. My opinion is that, as far as
Indian refreshment rooms are concerned, except a nominal rent for the rooms
as recommended by the Central Advisory Committee, no tax should be levied
on them.

Tue HonNouraBre Mr. SITAKANTA MAHAPATRA (Orissa: Non-
Muhammadan) : Sir, let me, at the very outset, congratulate the Honourable
the Railway Member for his very definite statements in another place regard-
ing some of the most mischjevous recommendations of the Wedgwood Committee
which” were greatly agitating public mind, thus trying to remove our apprehen-
sions to a large extent. Coming as I do from Orissa, which tilt recently fonne_d
a part of Bihar and Orissa, I am really proud of the Railway Member for his
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bold declarations. But I may tell him atthe same time that my cup of joy
would have been full had there been no qualifying provisos to his statements.
I can f.el that hé made those declarations under most difficult and delicate
circumstances perhaps. But my apprehensions are that when he or one of
his strength will not be there to control the affairs of the Railways, the fully
Europeanised Railway Board will discover ample excuses for not giving
effect to his declarations through those proviscs.

8ir, the Railways Enquiry Committee was appointed with the hope that
they would make thorough suggestions for placing the railway finances in
India on a sound and remunerative basis. Their Report has blasted all those
hopes. While making recommendations for creating innumerable new and high
salaried posts, for creating whole new departments, for importing Europeans
for at least a long time to come in all railway departments from a press officer
to mechanical supervisors by offering tempting salary which, if adopted, may
involve the Railways in an increase of their annual expenditure to an extent of
a crore, the Committee frankly admit: “ We are unable to point to any economies
of any first class magnitude at present realisable”. A sad irony of fate! The
Committee entirely failed us !

Sir, the B.N.R. loses over two crores of rupees each year. During the
last Delhi seasion I moved a Resolution for appointing a committee to go into the
causes of this deficit. The Honourable the Chief Commissioner found a
good plea in the Wedgwood Committee. He said :

“ The trouble with the B.N.R. is that they cannot reduce their working expenses
bocause they are oarrying low-rated commodities. I think the Honoursble Member
mﬁuﬂdth&tlwoﬂdhidemynlf behind the Wedgwood Committee. Didn't be try
to do the same thing as a justification for the committee he proposes : he quoted the Otto
Neimeyer Report ? The justifioation for the Wedgwood Committee was the paragraph
in the Otto Neimeyer Report which he quoted. The Wedgwood Committee, as the
Council knows, has spent three monthe in Indis this cold weather and they went into the
finances of the B.N.R. in exactly the same way aa they went into the finances of other
Railways. When they were in Indis they had the opportunity of meeting practioally
every Provincial Government. They had the opportunity of visiting all the principal
towns ; tho principal Chambers of Commerce submitted memorands stating what they
thought Railways oould do to improve themselves and these have all been considered and
we expect to get that Committee’'s Report about the end of next month .

He has gone thoroughly through the Report by this time. Have his
expectations been realised ? It is no good mincing matters. The Wedgwood
Committee mountain produced a mouse only! I would still insist on the
Government to look to the deficits in the B.N.R. with the seriousness they
deserve or I may safely predict that these deficits in the B.N.R. which
are heavier than deficits in the strategic Railways and which are up this year,
will eat up all profits in other railways and Government will never be able
to make any contributions to provinces in spite of their pious wish to do so
aocording to the Neimeyer award. The result will be that the much-vaunted
provincial autonomy will ignominously fail and with it the much-spoken of
Government of India Act of 1935 will go to wall.
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8ir, from a very reliable source, I heard that when the Honourable the
Chief Commissioner went through the Report he found to his disgust that
the Report from beginning to end contained severe reflections against his
own capacity to manage State-managed Railways. Let me quote one or
two passages from innumerable such passages:

* The history of State-management in India is not encouraging and it seems clear
that present methods are unsatisfactory ™.
Then in another place :
oo S D L D T e i € b s e

! . on ow : . :
managed companies with Boards of Management domlndh”. pr—ey
He was so vexed that he threw the Report into the waste paper basket
and asked his orderly to burn it!

Toe HoNouraBLE THE PRESIDENT: Did you see that with your
own eyes 1

Tae HoNoUurABLE MR. SITAKANTA MAHAPATRA : I was surprised
and began to go through my copy. I found that it was really so and then
realised why the Committee did not write their Report in India but went
to the cool atmosphere of London. We are all for State-management of
Railways in preference to Company-management, how so ever defective the
State-management may be. The Government of India are in full ag:eement
with us in this respect. So, let us all imitate the Chief Commissioner in
throwing the Report into waste paper basket and then burn the basket
itself !

Sir, may I be permitted to put one very pertinent question to the Chief
Commissioner ¢ Is there any suggestion in the Report which is new to him,
which he did not know before and for which the Railway Board did not move
before ? I pause for a reply.

Tue HoNoURABLE THE PRESIDENT: Order, order. He need not
reply at all. Proceed further.

Tue HoNouraBLE Mr. SITAKANTA MAHAPATRA : If there be any
such new thing, I would say that the Government of India acted very um-
wisely in appointing him to his office !

TeE HoNouraBLE THE PRESIDENT : I would remind the Honourable
Member that in debates, no personalities should be gone into.

Tue HoNourABLE Mr. SITAKANTA MAHAPATRA : I will be careful,
8ir. But my own impression is that any subordinate but experienced
railway official could write a better report if supplied with adequate facts
and figures!

Sir, while relinquishing the need of providing farther amenities for third
class passengers it is very mischievous on the part of the Committee to
recommend taxing of lower olass food supply in the Railways. There is no
denying the fact that third class passengers supply 90 per cent. of passenger
earning. Short-distance third class passengers prefer bus travel to railway
travel on account of dishonesty and incivility of railway Staff and the
attendant inconveniences.



m . OOUNGIE oF STATR. » [adm»8xpT. 1987,

My, Bitalanta Mahapatra.}

Long-distance third class passengers such as mels and pilgrimage pas-
sengers have a horror for railway travel because on account of very bad
and defective food supply in Railways it is almost impossible to trave long
distances with females and children. People do not like to fall ill for eating
bad food or to sterve because they must go on pilgrimage. Hence, they
do not go out at all. I come from rural areas myself and I know their
mind. If Government see to it that better and cheaper food is supplied te
third olees passengers, their passenger earnings will go up at once. But the
Committee which consisted of men who did not know rural Indis, recom-
mended otherwise, catering arrangements in Indian Railways are deplorable.
Much attention is paid everywhere to improve upper class catering but no
attention is paid to improve lower class catering. Spencers and Kellners
are not only not charged anything but are given ample help and subsidy.
Yet they charge a lot for a meal. The same kind of meal can bo had m
Indian refreshment rooms for one-quarter the price.

In the B.N.R. lower class food supply is heavily taxed and all
this is devoted to improve upper class food supply departmentally. Yet
the precious Committee recommend that platform food supply should be
further taxed by a fair and reasonable rent. They do not say a word about
wpper class refreshment rooms and the Kuropean companies that manage
them. All ndiculous!

Sir, the Indian Railways lose much more due to dishonesty and incivility
of railway staff from top to bottom than for any thing else—road compe-
tition or ticketless travel. The buses, more often than not, bring long-distance
passengess from interior to railway stations. Ticketleas travel is enconraged
by railway staff. The Railways must set their own houses in order first
and then ask the roads to help them in their distress.

One woad more.. It is deplorable that the Government did not consider
it desirable to place the Report before Central Advisory Council for Railways.
If such an epoch-making document is not placed before the Central Advisory
Council, it is better that it is abolished. It has not met during this year and
the Wedgwood Committee Report was conmsidered too big for this Committee
to consider. I would urge the Honourable the Railway Member to take
this matter into serious consideration and place the Report before the
Council for exhaustive revision by both officials and non-officials sitting

together.

Trr HoNoUraBLE B SULTAN AHMED (Member for Commerce and
Railways): Sir, I feel deeply grateful to the House for having given me a
most cordial welcome. I feel that the tradition of the House has been main-
tained in welcoming & new Member who comes to make his maiden speech.
And if the House will not take it as a mere eonventional compliment, may I
respectfully te the Honourable Members on the high standard of
debate in this House ! Not only that, but at least the last speech showed to
me that the House does not lack in humour either!

8ir, as the Resolution stands, it is very comprehensive in character and
covers a very wide area, and I am sure that the House will appreciate that the
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object of the Resolution has been certainly well achieved in as much as we have
had a full discussion on practically every part of the Wedgwood Committee’s
Report. 8ir, having discussed this Report in the lower House only a few weeks
back, I feel a oertain amount of hesitation in covering the same ground which
I covered in the Assembly. At the same time, the House certainly must
demand of me, if to do no more, to repeat the assurances that I gave in the
lower House on various important points which are agitating the minds of the
public in India.

There are two or three aspects which are very important in the Report
and which must be very carefully considered. But before I do so, I must pay
my humble tribute of compliment to those who were responsible for that
Report. I have paid that compliment in the lower House. I think this House,
oconstituted as it is of elder statesmen, will join with me in paying that compli-
ment to those who came out to this country under severe stress. (Applause.)
We may differ with them, if we like, on all the conclusions arrived at by them.
There may be difference in the angle of vision ; there may be various improve-
ments which we may suggest on the recommendations made by them. At
the same time we must not withhold our courteous compliment from those
who really deserve our compliment.

One thing more, Sir. It is said that Railways in India are the worst rail-

ways in the world. That 1s what is said by irrespon-

4-5p. M. sible people in different spheres of life. I have heard

this being said by those who ought to have known better.

Bome of them may be excused because they are ill-informed. Others deli-

berately withhold the compliment from those who are in charge of the admin-

istration of Railways in India. The Wedgwood Committee Report,

I am glad to say, 8ir, has paid a most generous compliment both to the working

of the Railways and also so far as the curtailing of the expenditure is concerned.

At any rate, I, as the head of the Administration at present, even though for

a short time, feel happy to join my own tribute with the tribute already paid

by the Wedgwood Committee so far as the administration of Railways by the
different Administrations and the Railway Board is concerned.

I come now to the recommendations of the Committee. This Council
will not expect me, I am sure, nor is it possible for me, to give detailed views
of the Government of India on the various points involved. Some points are
such that a final decision thereon cannot be reached even after three or four
years. Some recommendations of the Committee cannot be given effect to
at least for another 20 years to come, just as for instance, the recommendation
that all railway compartments of first class—they want to have the first and
second combined into one—should be converted into coupes. If the Govern-
ment of India decide to convert all these compartments into coupes, the result
will be that first of all you will have to sanction about Rs. 4 crores, and even
then you will have to wait for the construction of these carriages for a few years
more. Therefore, it is idle to expect that we must either give effect to all the
recommendations at once, or to read the Report and throw it into the waste
paper basket. If we were to follow the course suggested by two Honourable
Members of this House, namely, that the Report should be thrown into the
waste paper basket, what would happen to those recommendations with respect
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to third class passengers which have been made by the Committee ¥ Are we
to ignare those recommendations also ? Therefore, there is no good saying
light-heartedly, “ Throw the Wedgwood Committee Report into the waate
paper basket ”. I do not propose to do anything of the kind. We propose
to examine the Report on ita merits, and in order to do that, we have come to
you, elder statesmen of the Central Legislature in India, for advice, and in the
light of the discussions in this House and in the light of the observations made
by responsible legislators, as you are, we shall try and formulate our conclu-
sions.

The first point which agitated the minds of the public soon after the Report
came out was the question of recruitment of officers from abroad. I have
made 8 very clear pronouncement on this subject in the lower House and I
want to repeat it with all the emphasis that I can command, and I stick to every
word that I said there. (Hear, hear.) Let there be no misapprehension about
it. There is no difference between the Railway Board and myself on that
question, and nothing has been said by the Honourable 8ir Guthrie Russell
on the floor of this House which is inconsistent with the statements and pro-
nouncements I made. Please bear in mind the two fundamental principles
which were laid down by Sir Guthrie Russell earlier in the morning. One is
that the Government of India are determined not to depart from the policy of
Indianisation of the Services which was laid down years ago. He coupled with
that the principle that Railways in India, as elsewhere, have to be run on
certain well-known and well-defined financial principles. At the same time,
it involves technical handling. Therefore, Indianisation must be pursued but
subject to efficiency. I have clearly explained the position of the Government
in the lower House. It is simply impossible for the Government of India
even when a suitable Indian is available for any post, to say, “ 1 am going to
import somebody from outside ”. That will never be allowed. But there
are many things which we would like to do tomorrow but for which, un-
fortunately, we must wait for a few days more. We are not in a position to
man the Railways in all its branches with Indians at once.

Tae HoNOURABLE Rar Banapur Larna RAM SARAN DAS: There is
not a single Indian Agent on any of the State Railways at present. Why ?

Tee HoNouraBLe Panpir HIRDAY NATH KUNZRU: And, Sir
Muhammsd Zafrulla promised last year that when a vacancy occurred, a
suitable Indian would be thought of. The vacancy oocurred on the E.B.R.
but an European was appointed.

Tee HoNourasLe S8rr SULTAN AHMED : This is, 8ir, what happened
in the past. I do not know and I am not in a position to say. But I feel
confident that 8ir Muhammad Zafrulla must have considered the claims of
Indians and I cannot persuade myself to believe that if a suitable Indian was
svailable, he was not given the post if he deserved it. Anyhow, I am talking
about the recommendations of the Wedgwood Committee. They have not
recommended that an Agent of a Railway should be brought from England.
I am talking about the recommendations which are contained in the Report.
1 am thinking of those recommendations which they have made, for instance,
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in the commercial department, the technical and supervisory department,
liaison officer, and so on. I am thinking of thosé recommendations and I
submit that the views of the Government of India are perfectly clear. Indians
must be found and if Indians are avaflable, there is no good thinking of any-
body from outside. Personally speaking, I feel confident that it will be possible
for the Chief Commissioner and for the Agents of the different Railway Adminis-
trations to find suitable men in India for all these posts. But if such
men could not be found here for these posts, I have no doubt that this House at
any rate will agree with me that these men should be imported. But this
process of importation cannot be allowed to go on for ever. These new officers
who may be imported of necessity must give training to new men here, so that
they may replace these officers as quickly as possible.

Sir, I will not trouble the House further with respect to Indianisation.

Now, possibly the recommendation which came in for most severe criti-
cism by the general public and which has been repeated in this House was the
question of the disposal of the railway surplus. Ishould like toread two or
three quotations from two or three reports on this question simply for the
purpose of showing the differences of opinien as regards the method in which
this surplus should be disposed of. The Public Accounts Committee in their
Report on the Accounts for 1934-35 say as follows :—

* This is an alarming prospect and in our view things cannot be left where they now
are. We would urge therefore that the Government of India should immediately obtain
the servives of an acknowledged expert in railway management to conduct an examination
of the whole field and recommend steps which will secure definite (¢. e., other than mere
bupes of inareased revenue due to improving trade) improvemente in railway finances
%o the extent of something like Rs. 3 crores a year immediately and ultimately of such
magnitude as is required to maintain full solvency on a strict acoounting basis. And
to avoid misconception we add that the torms of reference should exclude the possibility
of seouring this end by a mere transfer of liabilities to general revenues.

* In making this recommendation that there should be such an enquiry, we do not
wish to imply for s moment that Railway Administrations have made no attempt to restore
Railways- to a position of financial stability ”.

These are the remarks of the Public Accounts Committee on the Accounts
of 1934-35. .

* We are satisfied from the evidenoe which has been placed before us that strenuous
efforts have been made during the past few years to effect cconomies and to stimulate rail-
way revenues, but we feel that nothing should be left undone to secure a re-establishment
of the commercial solvency of Railways, and we consider that an independent enquiry
conducted by a railway expert which we have suggested will be of great value in attaining
the object we have in view . :

Please bear in mind that this was how the reference was made to the Wedg-
wood Committee. This suggestion was made when the financial results of the
year 1935-36 were already known, in which the loss of the Railways was approxi-
mately Rs. 4 crores. Now, the House will remember that Sir Otto Neimeyer
submitted this Report some time in April, 1936, and I will just take a quotation
from that Report :

“The position of the Railways is frankly disquieting. It is not enough to contemplate

that in five years’ time the Railways may merely cense to be in defleit. Such a result
would also tend to prejudioe or delsy the relief which the provinces are entitled to expeot.
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I believe that both the early establishment of effective 0o-ordination between the various
modes of transport and the thorough-gaing overhaul of railway expenditure in itself
are vital elements in the whole provincial problem .

In paragraph 20 of the Wedgwood Committee Report, which is the latest
pronouncement, the Committee say :—

* Our general survey of the Indian Statd-owned Railways from 1024 to 1936 shows
their financial results are better than those of other comparable railway systems, whilst
their operating statistios indicate that there has been a substantial advance in efficiency and
economy of management sinoce the dopression began in 1930. At the same time, the

68 suggest oertain directions in which improvement might be effected and we deal
with thess in later parsgraphs of this Report ™.

They further say in paragraph 213 :

“In view of the necessity of building up funds of the character we have discussed,

and of the heavy demand which this would make upon any surplus railway revenue,

we do not oonsider that there is any prospect, oonsistent with sound managoment, of
balanoces accruing which could ‘be used in relief of general taxation *.

This is what has been so severely criticised.

“ It would in our opinion be unsound to estimate for such relicf at the expensc of the

depreciation fund or of the general reserve fund, having regard to the purposes for which
these are urgently required. On the other hand, the existence of these funds will afford

the best insurance that is possible against default by the Railwaysin thc payment of their
interest oharges ”.

1 apologise for these long quotations, but they go to show that there wa#
a conflict among financial experts on the correct policy to be followed. The
Public Accounts Committee of last year, on the results of 1935-36, considered
that an immediate minimum increase of Rs. 3 crores on net earnings should be
aimed at. I would like to give a few figures which I gave in thelower House.
During the year 1936-37, gross traffic receipts were Rs. 9548 crores as against
90 65 crores for the year 1935-36, whereas working expenses showed a decrease
of Rs. 64 lakhs. The net revenue, taking into account the miscellaneous
receipts and charges, was Ra. 3201 crores against Rs. 27°40 crores in the pre-
vious year, s. e., an increase of Rs. 4:61 crores. The net surplus after meeting
the interest charges was thus Rs. 1°20 crores against a deficit in the previous
year of Ra. 3-99 crores, s. e., the betterment of the net position was Ras. 5°19

crores.

Now, 8o far as the prospects of the year 1937-38 are concerned I will just
give you the position. Up till the 10th of this month the gross earnings on
State-owned Railways exceeded the gross earnings of the year 1936-37 by Rs. 3
crores and there has been a small falling off in working expenses. Thus,
while we cannot be prophets, if the present position of the earnings is main-
tained we can safely say that at the end of the year our position in regard to
the net surplus will be very substantial and very satisfactory all round.

Now, the next question is how is this surplus to be disposed of, and in fact
the question must inevitably be raised how are these surpluses in future to be
allocated, whether to general revenues or to the railway reserve fund § It is



REPORT OF THE INDIAN RAILWAYS ENQUIRY COMMITTER. 817

such an important question that I will feel very uncomfortable if I even try
to say anything definite. Judging from the purely commercial aspect of it,
8 lot could be said in favour of the view taken by the Wedgwood Committee.
On the other hand we cannot in this country ignore political and other con-
siderations. Both sides, the commercial and the political, will have to be
balanced up before any final decision can be given. Bu: far as this Council
is concerned and so far as the provinces are concerned, I wofid like to repeat the
assurance which I gave in the lower House, which I am glad to say was also
supported by the Finance Member later on in answer to a question, that what-
ever may be the final decision with respect to the allocation of these surpluses
in future the amounts payable to provinces under the Neimeyer Report will
be fully met and the pledges strictly honoured.

Now, I would like to say something about some other recommendations
of the Wedgwood Committee. Now, it is quite clear from a perusal of that
Report that they were of opinion that no major economies can be effected in
railway operation. But this was nothing new. This was also the opinion of
the previous Committee, the Pope Committee, though it was thought that
there were quite a large number of smaller economies which if put
into effect will in the aggregate give considerable savings. Now, the
Report suggests this, that you must try to increase your revenue and
increase your earnings, though the cost may be considerable in order to secure
those increased earnings. A lot of criticism has been levelled against the re-
commendation of the Wedgwood Committee on the question of rail-road compe-
tition and on some other points too. I will take up the proposal with respect
to the rail-road problem. In the lower House this point was also placed before
the Assembly by the Members of the European Group particularly and I find
that it has been repeated here. Now, the problem is not very easy of solution.
One can very easily dogmatise and give advice here and there, but I submit
to the House that the matter is not so easy as it is imagined. Honourable
Members of this House, I am sure, are fully aware that the whole question has
been under consideration of the Government of India for some time past and
perhaps the House is aware that a Bill has been drafted and during the past
two months officers of the Industries Department have gone round to the
provinces for discussion of the draft Bill and also to get inspiration, if possible,
from Provincial Governments. It is very difficult to say definitely what the
upshot will be, but it is hoped that the Bill will be placed before the Assembly
and then later on before this House in the Delhi session. But before this is
done the Bill itself must be referred to the Transport Advisory Council for their
opinion. This was a suggestion which was made by the European Group in
the lower House, a suggestion which was not only reasonable but was exceed-
ingly sound, and the House will remember that this Advmory Council is com-
posed of representatives from all provinees and it is an important body. It
18 an official body, but I can assure the House that any representatives of the
motor trade or any other transport interests who desire to make any represen-
tations will be quite welcome.

Tae HoNOURABLE Rai BaHaDUR Lara RAM SARAN DAS: Will mem-
bers of the publicor the transport interests and the Legisl«ture be co-upted on
this body ?
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Tre HoNouraBLE Str SULTAN AHMED : No, 8ir. The Advisory Council
is an official body, but they will be quite pleased to receive representations
from the motor trade and from transport interests if they like to send repre-
sentations.

Tae HoNoURABLE Rar Barapur Lana RAM SARAN DAS: Will you
invite them to discuss the matter and send nominees, if any, for this purpose #

Teae HoNovraBLE BirR SULTAN AHMED : Representatives of transport
interests will be quite weloome and I am sure the Advisory Council will be
})leased to give them full hearing. I heard today, as I heard before in the
ower House, and I had also seen reports that the recommendation of the
Wedgwood Committee on this point is rather reactionary, but it must be re-
membered that their recommendations were based on the experience of the
rail-road problem in Great Britain and other countries and I do not think that
their recommendations generally are very unfair to motor interests. They
aim at co-ordination of services and each form of transport performing its
legitimate functions, but, as I have said before, the Bill after having been
considered by the Advisory Council will come up before the House and the
House will have ample opportunity of discussing the pros and cons of the
Bill and you will be in a position to express your views. Now, Sir, all the steps
that are considered necessary and proper for the solution of the rail-road pro-
blem are being taken and let us hope that with the help of the lower House
and afterwards with your help we will be able to find a solution of this problem.

There are one or two other points to which I should like to refer before
I finish. Now, the question is as regards the recommendation that certain
contracte with the guaranteed Railway companies should be extended in
order to give the Federal Railway Authority a chance of considering the future
railway policy to be adopted in regard to the management of Railways. The
House will remember that this again is a very big problem. It is impossible,
for instance, to have amalgamation of the N.W.R. with the E.B.R., but
contiguous railways can be amalgamated, but that willdepend also on the
question when their leases expire ; and therefore it is idle to contend that
tomorrow we should go and amalgamate these railways. We have to wait
before any final decision is taken and it was with that object in view that the
contract of the M. and 8.M.R. in the south of India which had expired earlier
was extended up to 1945 to make it coterminous with that of the 8.I.R. so0
that at that time it may be possible to bring about the amalgamation.

Tae HoNOURABLE Ral Bamapur Lara RAM SARAN DAS : Does it
mean, Sir, that the Government of India will go back on their well considered
decision in this matter of acquiring Company Railways which policy was recom-
mended by the Acworth Committee also ?

Tee HoNouraBLE Bre SULTAN AHMED : There is no such intention
at present and nobody has suggested that as far as I know, apart from the
Wedgwood Committee ; and on that point I clearly stated in the lower House—
which I want to repeat here—that no departure from the policy laid down by
the Government on various occasions is contermuplated at present, and if any
departure is ever contemplated, it will not be without consulting the two
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Houses. (Applause.) One of the Honourable Members suggested that the
position taken up by the Government is now weakening. Well, I do not see
any justificAtion for that statement, but here is a Report of an important
Committee, constituted by the Government, which has made certain recom-
mendations. We decline to throw those recommendations into the waste
paper basket. We must consider and give the fullest consideration to the
recommendations made by them but—— ‘

Tue HoNOURABLE Ra1 BARADUR Lara RAM SARAN DAS : This matter
was never referred to them.

Tae HoNouraBLE SR SULTAN AHMED : I have not said for a8 moment
that the Government of India have gone back on the policy laid down by them
within the last few years and enunciated by them on the floor of this House:
as well as in the lower House, but there is the recommendation of the Committee
which must be considered. Supposing, leaving aside the Wedgwood Commit-
tee, supposing a very important body of men in India suggested to the Govern-.
ment that there are extraordinarily good reasons for a departure from the:
accepted policy, the Government of India would be bound to consider those
points in spite of the fact that they have made pronouncements on the floor.
of the House ; but if they want to make a departure they are bound to come.
back to you and try to convince the House that it is possible to go back upon-
those decisions. But I assure you that there is not the slightest intention at
present to go behind the accepted policy and I do not see why the House
should have any apprehension at present.

Tae HoNourasLE Mr. P. N. SAPRU : What is the significance of the
words “ at present ”’, Sir ? o

Tae HoNoUuraBLE Sir SULTAN AHMED : Because I am speaking today
and I cannot speak for all time. Indeed, it would be wrong, and I think the
House has got a right to change its views just as much as Government has,
and if the House has a right, the Governemnt must have it too. But please
do not understand by the statement which I have been forced to make that:
there is the slightest intention, so far as the Government are concerned, to go..
back upon their policy. The Government are amenable to reason and it
may be possible for the House to force the Government to change its policy.
Supposing you did, would I bere, standing as a Member of the Government,.
say that I will not listen to you ? I may still listen to you and change my
opinion on behalf of the Government and say that the Government will go back -
upon the policy that they had accepted before. So do not expect the Govern- -
ment to be obstinate in any way. But as I said there is noreason why there
should be any apprehension about it.

Now, 8ir, there are various other recommendations of the Wedgwood
Committee. There are a number of criticisms by the Public Acoounts
Committee, there are a number of observations criticising that Committes,
apart from those whichl have dealt with here. But it is very dlﬂicult
for the Government to come to any definite decision off-hand. And if the
Government could make up its mind on every point, there was no object in:
coming to you with a Resolution like this so that we might have the mature -
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opinion of men of experience and knowledge of the world so thmt in finally
making up our minds we could give the fullest weight to all the observations
that have been made here and outside,

TrE HoNOURABLE MRr. SITAKANTA M.AHAPATRA Will the Central
Advisory Council be consulted ?

 Tae HoNourasik Stk SULTAN AHMED : I never thought that after
discussion in both the Houses it would be necessary for the Central Advisory
Council to be consulted on these points.

TrE HoNoUraBLE MR. P. N. SAPRU: Sir, may I know what is the
attitude of the Government on the Federal Railway Authority being invested
with the power of raising loans independently of the Central Government ¢

Tae HoNouraBLe SR SULTAN AHMED: As regards the powers
of the Federal Railway Authority I would only draw the attention of the
Honourable Member to the Government of India Act. Leave aside the
Wedgwood Report, go to the Government of India Act and you have got all
the powers there. No Committee, not even the Government of India, have
any right to go beyond the Government of India Act. All the powers are given
there. If they have the powers they will raise loans ; if they have not they will
not. That is all—that is my answer to this question.

Now, I submit the amendments, apart from the amendment of the Honour-
able Mr. Hossain Imam, are really covered by the Resolution of the Honourable
8ir Guthrie Russell, and we are grateful to you all for having given us the benefit
of your advice, and the Government of India will certainly decide the various
matters in the light of the discussions here. But the amendment of the Honour-
able Mr. Hossain Imam, however, goes further and wants the composition of
a Committee to consider the various recommendatxons made by the mgwood
Committee. Now, one Committee has come in for all this criticism and if we
constitute another committee in order to consider this Committee’s Report,
I do not know whether it will not come in for severe criticism also. But,
apart from that, my Honourable friend knows that there are already so many
committees in existence which can give us the greatest help. To begin with,
we have got the Public Accounts Committee. The Public Accounts Committee
is to be really congratulated for the great pains it took over these recommenda-
tions. Not that the Government will straightaway go and accept all the recom-
mendations. But the help that you expect from a committee is valuable
because they gave consideration to all the points raised by the Wedgwood
Committee. Now, there is the Central Advisory Council of Mr. Mahapatra
who is very anxious about it! I understand that on that Councit this House is
also represented. I do not know whether Mr. Mahapatra is a member of that
committee or not. If he is, then we will have his help certainly, and I am
very glad that his assistance will be available and we shall certainly place this
matter before the Central Advisory Council and on any major question of
policy the Advisory Council will be able to give its opinion, and I would suggest,
if I may, to the Honourable Member to write to the Advisory Council or to the
Chief Commissioner that this matter should be brought before it for discussion.
But he must remember that the duscussion that we are having today in this
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House is not a discussion which is useful in a Committee. He must specify the
subjects which he wants to discuss before the Central Advisory Council
and I have no doubt that he will get a full discussion there. Now, that being
the position, I would respectfully suggest to my Honourable friend, the Honour-
able Mr. Hossain Imam, that this purpose that the recommendations should be
considered by a committec would be served and to a great extent has been
served by the Public Accounts Committee and will be served if specific points
are discussed before the Advisory Council. I again repeat, Sir, that, if I have
not discussed all the points which were discussed by the Honourable Members
in this House, it is not that they are not important points or that they do not
deserve consideration, but I have taken up only the major issues and assure
the House that all the points (and that is the real object of this Resolution)
discussed here will receive the fullest consideration.

Tae HoNoURABLE Mr. RAMADAS PANTULU: May I know, Sir, what
the attitude of the Government of India is in regard to the relation of the
Aocounts Officer to the Agents of the Companies ?

Tue HoNouramLe S SULTAN AHMED: We have not come to any
definite conclusion.

Now, Sir, that is the position with regard to the Report of the Committee.
1 still maintain that, with all the frailties of the Report, the authors are entitled
to our congratulations. I still maintain that, though we may disagree on some
of the recommendations of that Committee, there are valuable materials in
that Report which should be adopted by the Gévernment. What those recom-
mendations will be it is very difficult for me to say at present. But the matter
is being considered in various departments and various sections of the Railway
Board, and there is one suggestion that I am going tomake and I hope that that
suggestion will be accepted by the House. Now, the Wedgwood Committee’s
Report is being examined, as I said, in various departments of the Railway
Board. If it is the desirc of the House that they should be kept informed of the
progress that our examination is making, I am prepared to make this offer on
behalf of the Government of India, should it meet with the acceptance of the
House. I propose to direct that a progres: report of the examination of the
Wedgwood Report should be submitted to the Members of this House, say,
every six months or 8o, or whatever the period may be. The moment we come
to any conclusion upon any point, we are prepared to submit that progress
report to the House. (Applause.) This has been done in the case of Reports
of Royal Commissions sometimes. We will not deny the House the report of
the progress that we make in the examination of this Report in which people
in the country seem to be vitally interested.

1 have nothing more to say, Sir, except to thank Honourable Mernbers for
the courtesy they have shown me in listening to me.

Tee HoNoURABLERRA1 Bamapur Lara RAM BARAN DAS: The
Honourable Member has not said anything on paragraph 146, Regulation of
Private Lorries. I think, Sir, that private lorries ought not to be subject to
any restriction or regulation.

Taz HoNouraBLE S1k SULTAN AHMED : Those are matters of detail
which surely will be consideréd when the Bill comes up for discussion.

M89CS B
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Tee HoNoUrasre THE PRESIDENT: Honoursble Members, in a
Resolution of this special nature, where a Report of a Special Committee is
placed before the House for consideration, it is not the usual practice to put
first the usual Motion to take the Report into consideration. I will therefore
dispense with the formal Motion and proceed with the amendments. (Address-
ing the Honourable Mr. Hossain Imam): In view of what the Honourable thé
Railway Member has said, do you wish to press your amendment to the vote ?

3 Tre HonourasLe Mr. HOSSAIN IMAM : T wish to ask the Honourable
8ir Guthrie Russell if he will allow us to submit a memorandum on bebalf
of our Party on this Report ? If he will consider that memorandum, Sir,
I do not think it will be necessary for me to press this amendment.

_Tre HoNnouramLe S GUTHRIE RUSSELL: The Honourable the
Railway Member has already said that we will submit a Report, poasibly six-
monthly, to this House. If, however, the Progressive Party wish me to deal
with any particular memorandum from themselves, I shall endeavour to do so.

& Taz HoNourasLE Mr. HOSSAIN IMAM : I do not press my amendment,
ir. \

The amendment® was, by leave of the Council, withdrawn.

Tax HonouraBLe THR PRESIDENT (to the Honourable Mr. Ramadas

Pantulu) : What is your decision ? Do you wish to press your amendment ?

Tz HoNoURABLE MER. RAMADAS PANTULU : Yes, Sir.

Tax HoNourasLE THE PRESIDENT : Amendment moved :

“ That for the words * in the light of the discussions in this Council * the following be
substituted, namely :—

‘and, on such consideration, this House recommends to the Governor General in
Council that they should acoept the recommendations of the Public Accounts
Committee on the accounts of 1835-38 on the report of the Indian Railways
Enquiry Committee ’. "

The Question is that this amendment be adopted.
The Motion was negatived.

Trae HoNnouraBLE THE PRESIDENT (to the Honourable 8ir A. P. Patro) :
In view of what you have heard from the Honourable the Railway Member,
do you wish to press your amendment ?

Tue HoNouraBLE Rao Banapur Sir A. P. PATRO:  Apart from that,
the Resolution is comprehensive enough. I do not press my amendment,® Sir.

Tae HoNourabLE MR. P. N. SAPRU : T object to his withdrawal.

Tar HonouraBLe THE PRESIDENT : If even one single Member
objects to the withdrawal, I must put the amendment to the vote. That is
the Standing Order. Unfortunately, I have to put the amendment to the vote,
though the Honourable 8ir A. P. Patro is willing not to press the amendment.
T will not take np the time of the Council by reading this amendment which is
before yon. I will only put it.
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The Question is that the amendment of the Honourable Sir A. P. Patro be
adopted.

The Motion was negatived.

Tue HoNouraBLE THE PRESIDENT : This brings me to the original
Resolution. The Resolution runs as follows :

** This Council recommeonds to the Governor Generalin Council that the Government
of India should consider the Report of the Indian Railways Enquiry Committes, 1937,
in the light of the discussions in this Council.”

The Question is that this Resolution be adopted.

The Motion was adopted.

STATEMENT OF BUSINESS.

Tre HonouraBre Kunwar Sir JAGDISH PRASAD (Leader .of the
House) : 8ir, there is at present no important business necessitating the
Council to sit on Monday, the 27th, but I propose that the Council may sit on
Tuesday, the 28th S8eptember, for the consideration and passing of the following
Bills which were laid on the table on the 14th instant :—

1. The Petroleum (Berar Extension) Bill. -
2. The Rules and Regulations Continuance Bill
8. The Federal Court Bill.

The Honourable Members are already aware that Wednesday, the 29th, is a
non-official day. Further course of business will be announced later.

The Council then adjourned till Eleven of the Clock on Tuesday, the 28th
September, 1987.



